
RATIFIED MINUTES OF MEETING No.06/17 OF NORMS COMMITTEE-I OES-I SECTIONI
HELD ON 21.06.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC
decisions, has also been attached in the end. This may also be referred to by the concerned firm and may
be responded accordingly.

(iiD lt is also informed that all applications/representations/reply to the Deficiency letters etc. may be
sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-l or to Shri Haradhan Das,
FTDO' DES-I Section. Their email addresses are: darshan.sinsh@nic.in &
haradhan.das@nic.in/ncl.dgft@nic.in. All firms are also requested to mail/send their present
valid email addresses so that correspondences can be made through email only.

The meeting No. 06/17 of the Norms Committee (NC-l) for the licensing year 2016-2017 was held
on21.06.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign
Trade to consider the applications under Duty Exenrption/Rernission Schemes (Chapter-4) of Foreign
Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee
were present in the meeting: -

SI.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

Sh S.K.Jain, D.0. 428A 23063321 Extn.3318

23063166

DIPP′ ∪.B.

2. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

3. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGF丁′U.B.

I - The Committee considered the individuol coses of the aqendo of this meetina oeneroted throuqh the
online svstem of NlC. The decisions token thereon ore os under:-

Case No.:3/6/80‐ ALC2/2013   Paty Name:BOTIL OIL
T00LSINDIA PVT

Mcet No/Datc:6/80-

ALC2/2016
21.06.2016LTD(FORMERLY BAKER OIL

RLA File

i05/23/040/00016/AM14/

Status:
Deferred

HQ File

i01/80/050/00094/AM14/

tDecision: The Committee noted that the firm was asked to furnish essentiality certificate from the duly
lauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect

,that the said goods were required for petroleum operations vide letter dated 2l.O6.2}14.However, the firm has

informed that Directorate General of Hydro Carbon does not issue essentiality certificate for items which have

'already been supplied or against PO which has already been executed. In the instant case, items have already been

,supplied to the ONGC under Deemed Export category.

l

lThe Committee deliberated on the issue and decided to defer the case to 05.07.2016.

Lic No/Date:0510353884 1Dcfcr

13 05 2013             1Date:05.07.2016

|



case No.:44/10/80-ALC2/2013 Pany Namci BOTIL OIL
TOOLSINDIA PVT
LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00113/AM14/

RLA File

:05/23/040/00225/AM14/

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Datc:0510358721 
‐Defer

104.07.2013               Date:0208.2016
HQ File

:01/80/050/00199/AM14/

IHQ File

l:01/80/050/00292/AM14/

| :

| IHQ File
i l:01/80/050/00302/AM14/

Status:
Deferred

lbecision:The commltee noted thatthe irm has betn i:正
:五 おimish a Ceninctte■ om the duly authOnzed

?|。fflcer of Directorate Genera1 0f HydrocarbOns,Ministry of Petoleum and Natural Gas to the effect that the Said
iated 20.06.2014.

鰍l:1胤罵書∬k淋:R寡ボ鰹器∫Tttrd
).Reply is awaited.

I  I

I lcase is deferred t0 02.08.2016                _   _ _

Case No.:50/15/80-ALC2/2013 Party Name:TERACOM
LIヽ41TED

Case is deferred to 02.08.2016.

,表
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LTD(FORMERLY BAKER OIL

‐
Meet No/Datei6/80-

IALC2/2016
.21.06.2016

~    ILic.No/Datei0510364996  Defer

lo9.o9.2013         1Date105 07 2016

'Meet No/Date:6/80-IALC2/2016

121.06.2016

Status:
Deferred

Status:
Deferred

1鍮1需蝋 i益 1辮鶯疵
富躍 :TTT等レ:中

|た|し ふ凝Lふ う6111.'o15 has been sent tO DEIT on
l 101.12.2015 for examinatiOn and cOmmCnts.

Decision: The committee noted that the firm was asked to furnish essentiality certificate from the duly
- 

;;; "ti,.", "i 
Directorare Generar of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect

*"iiir.,.,6 gooarwere required for petroleum operations vide letter dated20'06'2014'However' the firm has

informed that Directorate General of FIydro carbon does not issue essentiality certificate for items which have

,already 
been supplied or against po which has already been executed. In the instant case, items have already been

supplied to the ONGC under Deemed Export category'

The committee deliberated on the issue and decided to defer the case to 05'07'2016'

Casc No。 :46/15/80-ALC2/2013 Party Namei BOTIL OIL
T00LSINDIA PVT

Meet No/Date:6/80-

ALC2/2016

Status:
Deferred

Defer
Date:05.07.2016

:05/23/040/00245/AM14/ :19.09.2013

:

,Decision: The committee noted it,ut tt',e firm was asked to furnish essentiality certificate from the duly

tauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect

Ithat the said goods were required for petroleum operations vide letter dated20.06'2014'However' the firm has

linformed that Directorate General of Hydro carbon does not issue essentiality certificate for items which have

ial.eady been supplied or against po which has already been executed. In the instant case, items have already been

supplied to the ONGC under Deemed Export category'

,The Committee deliberated on the issue and decided to defer the case to 05'07'2016'

LTD(FORMERLY BAKER OIL 21.06.2016

RLA ri18   ~~~   Iお 8ヽ′bi81oSib」

``6'4

l**o4 -/-'
Jb,nfoHAN DAS

Foreign Trade Development Officer
Directorate General of Foreign Trade

Oepartment of Commerce
Udyog Bhawan, New Delhi



'Case No.:21118/80-ALC212913 ,ParU Name: BOTIL OIL Meer No/Date:6/80- Status:
TOOLS INDIA PVT ALC2l2Ot6 ,Deferred

lrD(foRMlRly BAKER o-rl- :21.06.2016 I l

,HQ File :RLA File Lic.No/Date:0510367148 Defer
:01/80/050/003511AM141 ':052304000213tA}/r14r ,30.09.2013 :Date:I5.01 .2016

'Decision: The Committee noted that the firm was asked to furnish essentiality certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect
rthat the said goods were required for petroleum operations vide letter dated20.06.20l4.However, the firm has

,informed that Directorate General of Hydro Carbon does not issue essentiality certificate for items which have
'already been supplied or against PO which has already been executed. In the instant case, items have already been
isupplied to the ONGC under Deemed Export category.

|  IThe Colnlnittee deliberated On the issue and decided to defcr thc casc to 05.07.2016

Case No.:15/19/80‐ ALC2/2013 1Parり Name:NETAFIM     IMeet No/Date:6/80-    iStatus:    |
|                   IIRRIGATION INDIA       IALC2/2016         1Deferred    l
l                    'PVToLTD              12 1.06.2016          1          1

¬Oiお
‐……… Ⅲ…

 .RLA「五も ~ ~ ~Liし も`
'5農

&j4ibbbttbii b8fer   i
::01/80/050/00387/AM14/    :34/24/040/00097/AM14/    122.10.2013        1Date:02.08.20161
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IC&PC on 23 07.2015 followed by anOther D.O on 29.12.2015 to expedite comments.

ICase is deferred to 02.08.2016.

ICase No.:8/19/80¨ ALC2/2013  Patty Name:BOTIL OIL
T00LSINDTA PVT

Meet No/Date:6/80-

ALC2/2016
21.062016LTD(FORMERLY BAKER 01L

RLA File

:05/23/040/00310/AM14/

Status:
,Deferred

;Decision: The Committee noted that the firm was asked to furnish essentiality certificate from the duly
rauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect
Ithat the said goods were required for petroleum operations vide letter dated 2o.O6.20l4.However, the firm has
linformed that Directorate General of Hydro Carbon does not issue essentiality certificate for items which have
:already been supplied or against PO which has already been executed. In the instant case, items have already been
:supplied to the ONGC under Deemed Export category.

]hl Commfttee deliberated on the issue and decided to defer the case to 05.07.2016.

IHQ File
:01/80/050/00380/AM14/

たふζもNollb'i夕§o_ALこう厖O13
|

|

|

1器品児5υ00385ハ Ml″

簿お 温ヽぎ毯壷RIёAT~  M“ 1‐ ルヽbiさ :とんb:
:GUTSTRINGS PVT.LTD.   :ALC2/2016
:                           121.06.2016

:RLA File

105/24/040/00249/AM14/

ILic No/Date:0510370619 1Defer
0811.2013         1Date:05.07.2016

Status:
Deferred

Lic No/Date:0510370609 1Defer

08 11.2013             1Date:02.08.2016

Decision: The committee noted that the firm's reply dated I4.05.2014 has been sent to C& PC on 17.06.2014
:followed by reminders dated 13.08.2014,03.11.2014 and 09.01.20 l5 for comments. D.O letter from Chairman
,(NC-l) has been issued to JS, C&PC on 23.07.2015 followed by another D.O on 29.12.2015 to expedite
lcomments. Howevero as per request of C&PC, firm's application was again sent to them on 29.02.2016 for
tcomments.

lCase 
is defened to 02 08.2016.



IHQ File

10 101/80/050/00208/AM17/

LA File
:04/24/040/00173/AM14/

Status:
Approved

Lic.No/1Date:0410152254

26.112013

written recOmmendation Of DHI Vide ID

ll.11.2011.

Status:
Deferred

ALC2/2016
21.06.2016

Lic.No/Date:0710104231

Status:
Approved

120.05.2014             1

the written recommendatiOn of DHI vide U0

6  Parり Name:Aむ +6+Eё責 
‐ ‐
MЪetヽ。/bic:6/80-

case No.:48/6/80-ALC2/2011
lNDUSTRIES(INDIA)PVT.  :ALC2/2016

121.06.20161LTD.,                              _

RLA File Lic'No/Date:05 10373033 Defer
HQ File
:0l/80/050/004l7lAM14l:05l23l04OlO0364lAM14lto.tz.zotl
Decision: Thecommitteenotedthattherepresentativeof the.firmattendedthepersonalhearingon l7'03'2015

.. and explained rh.i. ;;;;. ihe basic issue of 
'their 

case is they imported Trucks in semi knocked down condition

, , 
and after fixing some imported component, on i, ,ft.V exported the same' However' as per Para 4' l '3 ' l of FTP "an

,Aduun." Authorization ls issued to allow ;;t; il import of inputs' which physically incorporated in export

product (making normal allowance for wastage)'"

Therefore, committee a."ia.a to refer trris cis" to policy Division for their comments on whether such cases can

, be allowed under the Advance Authorization s"r,.r..'accordingij, Policy -lv Section has been requested to

r ,offer their comments on the issue vide ID Note dated 31.03.2015'ioitowea oy reminder dated 13'08'2015 and

, 06.1 1.2015 and 2S.O).2016. The Committee decided to remind PC-IV again to send their comments'

Case is deferred 02.08'2016'

鷺t鳳
:』
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RA may take further necessaw actiOn accOrdingly.

)13 や五農yNよ

“

8:ёL6ЁЁ Hl―IABs McetNo/Date16/80-
lcase No.:21/21/80-ALC2/20 'ALC2/2016

2106.2016

case No.:41/14/80¨ ALC2/2014  Pary Name:
BEML LIMITEも ,  Meet No/Date16/80‐

HQ File :01/80/050/00362lAMl5l RLA File
: 07 l24l}4}l0005 l /AM l s/

,fZ lnaaition: The Committee decided to ratifl/ the norms based on

' 
- 

No.: (136y14-TSW (B) dated 17 '05'2016 as under:-

.,Recommend import under c-1647. components may be allowed-under GN-4 with accountability' Quantities of 
'

."r"pon"rtr shouid be intelral multiples oi 34 (quantity of export)"' 
;
,,

RA may take further necessary action accordingly'

Case No.:43/14/80-ALC2/2014 Party Nallle:
BEML LIMITED, Meet No/Datei6/80-

ALC2/2016
21.06.2016

Status:
Deferred

鷲諦恭i  麟船‖融  __
.  :   __                   ‐         ‐

Party Name:ISGEC HEAVY
ENGINEERING LIMITED

Mcet No/Date16/80‐

ALC2/2016
12106.2016

Status:
Deferred

14

case No.:2/6/80-ALC2/2016

1

「

ヨ



HQ File

:01/80/050/00161/AM17/

HQ File

15 :01/80/050/00361/AM15/

IHQ Flle

161:01/80/050/00363/AM15/

HQ File

17 :01/80/050/00366/AM15/

‐  HQ Flle
118 :01/80/050/00207/AM17/

.  ICase No.:14/17/80-ALC2/2014

119

1  ‐HQ File
l   :01/80/050/00386/AM15/

RLA File

:05/23/040/00076/AM15/

RLA File

:07/24/040/00084/AM15/

RLA File

107/24/040/00079/AM15/

RLA File

:07/24/040/00103/AM15/

RLA File

:05/23/040/00234/AM15/

Status:
Deferred

Lic.No/Date:0710105280  ‐Defer
20.06.2014              Date:0208.2016

Status:
Deferred

Lic No/Date:0710105285 ‐Defer
2006.2014              Date:02.082016

Status:
Deferred

Lic.No/Date:0710105283  1Defcr

20.06.2014              Date:02.08.2016

Mcct No/Date:6/80‐       Status:
ALC2/2016          .Approved
21.06.2016              1

Lic.No/Date:0410159109

28.07.2014

Status:
Deferred

Lic.No/Date:0510387476  Defer
27.05.2014              Date:02.082016

Decision: The committee noted that firm's application has been sent to DHI on 13.06.2016 for examination and
comments. Case is deferred to 02.08.2016.

Case No。 :40/14/80‐ALC2/2014 Parり Name:BEML LIMITED, IMect No/Date:6/80‐
ALC2/2016
121.06.2016

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also requested for
copy of amended licence from the firm along with separate covering letter for each licence for examination and
comments. Case is deferred to 02.08.2016.

Case No.:42/14/80-ALC2/2014 PaⅢy Name:BEML LIMITED,  Meet No/Date:6/80‐

ALC2/2016
2106.2016

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also requested for
copy of amended licence from the firm along with separate covering letter for each licence for examination and
comments. Case is deferred to 02.08.2016.

Case No.:45/14/80‐ ALC2/2014 Parり Name:BEML LIMITED,  Meet No/Date:6/80-
ALC2/2016
21.06.2016

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also requested for
copy of amended licence from the firm along with separate covering letter for each licence for examination and
comments. Case is deferred to 02.08.2016.

Case No.:47/6/80-ALC2/2016  Pa● y Name:AUTO TECH
INDUSTRIES(INDIA)PVT.
LTD,

RLA File

i04/24/040/00108/AM15/

Decision: The Committee decided to ratiD/ the norms based on the written recommendation of DHI vide ID
Note dated 16.06.2016 on repeat basis with AA No.04 I 0l 30238 dated I l. I 1.20 I I .

RA may take further necessary action accordingly.

Paty Name:BOTIL OIL     Meet No/Date:6/80-
T00LSINDIA PVT       ALC2/2016
LTD(FORMERLY BAKER OIL 21.06.2016

Lic.No/Date:0510391022  1Defer
.05.09.2014              1Date:02.08.2016

Sヽ

乱∬::[
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Decision: The committee noted that the firm has been asked to furnish a ce(ificate from the duly authorized I

officer of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas to the effect that the said

:goods are required for petroleum operations vide letter dated 20'06'20 l4'

.Inthis case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum andNatural

:cas has not been fu*iril'ty ti," nrm i" ,l?';h; above mention"o lorun"t Authorization' Reference in this

:resards has been ,"d. i; ;;.i] ;;;;ri "f 
;{;;;;. R.;it i; "*"ited. 

case is deferred to 02'08'2016

Case No.:l/8 t8O-ALC2tzOls Party Name: L & T-MHPS

TURBINE GENERATORS

Mcet No/Date:6/80-

ALC2/2016
2106.2016

Status:
Deferred

to DH1 0n 07.06 2016 for

Status:
Deferred

Status:
Deferred

Defer
Date:02.08.2016

on 07.06.2016 for

Status:
Deferred

PRIVATE LIMITED

RLA F‖ e

:03/95/040/O1010/AM15/

PRIVATE LIMITED

RLA File

:03/95/040/01053/AM15/

PRIVATE LIMITED

RLA Filc

i03/95/040/01052/AM15/

'01鴨

航5υOm 07AMlα

|  |

'11器

鵬590mOνAMlα

221器品児590m Oり AMlα

ャぶち記
α0310794514:寛Ъ2.08.2016

Decision:Thc COmmittee noted that the nrm's reply dated 20 05.2016 has been sent

examination and cOmmentS.Case is deferrcd t0 02.082016.

112015 PartY Name: L & T-MHPS
'Case No':2/8/80-ALCi 

TURBINE GENERAT,R'
Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Date103 10794808

2303.2015

Meet No/Date:6/80¨

ALC2/2016
21.06.2016

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Datc:0510393960

24.04.2015

No.46011/61/2013-PC.H

‐
Status:

Deferred

Defer

Date:02.08.2016

(pt.flle)dated

芳だりRl°
0310794805 3寛

L2.08.2016

been Sentto DHl on 07 06 2016 for
IDecision:The COmmittee nOted that the Arm's reply dated 20.05 2016 has

lexamination and cOmments.Case is deferred to 02.08.2016

Case No.:3/8/80-ALC2/2015 Party Name: L & T-MHPS

TURBINE GENERATORS

Decision:The Committec noted that the flrm's reply dated 20.05.2016 has bcen sentto DHI

examination and comments.Case is deferrcd t0 02 08.2016.

123
|

ICase No.:18/4/80-ALC2/2015 ‐Parり Name:BRIJBASI HI
TECH UDYOG LTD

Case No.:77/8/80-ALC2/2015 1Party Naine:MOTHERSON
suMISYSTEMS LTD,

24‐ HQ File               RLA File
:05/24/040/00003/AM16/101/80/050/00183/AM16/

1 1Decision:The COmmittee noted that C&PC Vide OM

器品泥5900089ハ Mlα  職ち馴:υ0060νAMl夕  方δり肥
α05103939213荒ぉ2Ю &2016

T驚篤鳥lr酬|::r鵠Ⅷ‖1よ撚 Til牌

航If鴛1:Ъ却胤∬露lil訛男懺滞
ÏV again to send their commentS.

‐Case iS deferred 02.08.2016.



20.05.2016 has provided comments. However, what is the basis of recommendation and what are norrns
and wastage on items of import have not been specified by C&PC. NC, therefore, decided to refer the
case to MSME (Chemical Division) for their comments. Case is deferred to 02.08.2016.

25‐ HQ File

:01/80/050/00184/AM16/

26‐ HQ File

101/80/050/00129/AM16/

271HQ File
:01/80/050/00141/AM16/

RLA Filc

:07/24/040/00027/AM16/

RLA Filc

:10/24/040/00009/AM16/

RLA F‖ e

:05/23/040/00038/AM16/

Lic.No/Date:0710108234  Defer

19.05.2015               Datc:02.08.2016

30.12.2015 has been sent to MSME for

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Date:0510394364

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Date:0510394420

03.06.2015

Case No.:78/8/80‐ ALC2/2015  Party Name:ZENITH
PRECISION PVT LTD。

,

Status:
Deferred

Status:
Deferred

Status:
Deferred

Defer

Decision:The cOmlnittee noted that thc flrm's reply dated

colninents On 27.01.2016。 Case is deferred to 02.08.2016.

Case No.:23/8/80-ALC2/2015  Patty Name:FINEFIT SEAT

COVERS&ACCESSORIES

Decision: The Committee noted that the firm,s reply dated
comments on 14.12.2015. Case is deferred to 02.09.2016.

Case No.:35/8/80-ALC2/2015 Party Name: ECOCAT INDIA
PVT.LTD.

Lic.No/Date:1010059146  Defer
20.05.2015              1Datc:02.08.2016

30.11.2015 has bccn sentto MSME for

Decision: The Comrnittee noted that the firm,s reply dated
comments on 14.03.20 I 6. Case is deferred to 02.08.201 6.

Case No。 :22/8/80-ALC2/2015  Parり Name:DONALDSON    Meet No/Date:6/80-
INDIA FILTER SYSTEMS PVT ALC2/2016

27.05 2015              Date:02.082016

09.03.2016 has becn scntto MSME for

Status:
Approved

21062016

Lic No/Datc:0510394381

28.052015
128

LTD,

HQ File:01/80/050/00128/AM16/RLA File

:05/23/040/00051/AM16/

Case No.:21/8/80‐ ALC2/2015   Pa“y Name:GESTEK
ENGINEERING PRIVATE
LIMITED

HQ File:01/80/050/00127/AM16/RLA Filc

:05/23/040/00070/AM16/

Decision: The Committee decided to ratifli the norms based upon the written recommendation of
MSME vide UO No. TL-1302414412016-MMM&A-DCMSME dated 2l .06.2016 (copy to be sent to the
firm and RA).

RA may take further necessary action accordingly.

Status:
Rejected

Decision: The committee noted that the firm has not furnished documentary evidence in support
of cost of indigenous inputs for consideration of the case in reply to the letter sent to them on
18.04.2016 by DGFT and final reminder on 20.05.2016 sent through email and decided to reject
the case with direction to the firm to pay applicable custom duty with interest for EODC.

29

l



I ^'I ^ n:r^ Lic'No/Date:07 10108304
HQ File :01/80/050/0021S/AMl6/ RLA File

:071241040100050/AM l61 03'06'2015

Decision:ThecommitteedecidedtoratifothenormsbaseduponthewrittencommentsofDIPPvide
fO N".f ZSOl2016/TSW/30 dated 21'06'2016 as under:-

l.NetweightofexportproductsatSl.No.l.&2maybespecifiedas2000Kgs.&400Kgs.,

2.|;tffTffi'Is from sr. No. 1to 81' 87 to 93 & 97 mav be ailowed on net to net basis with

30 
accountabilitY clause'

3.QuantitiesofimportitemsatSl.Nos.82,84,85,86,94&95maybeallowedas136.9Mtrs',
67.5Mtrs',33.8Mtrs.,67'3Mtrs.,44.3Mtrs'&83.6Mtrs',respectivelyasl.02mtrs./mtr
content in the exPort Products'

4.QuantityofimportitematSl.No.83maybeallowedasallowedasappliedfori'e.54Mtrs.on

s. e*",ff:?il;".. item at sr. No. e6 may be arowed as 2ee.3 Kgs. as 1.05 Kgs./Kg' content in

RA may take further necessary action accordingly'

釧
1器鵬5υ0021″AM耐

PRIVATE LIMITED

RLA Flle

:03/95/040/00086/AM16/

Meet No/Datei6/80-

ALC2/2016
121.06.2016

IMcetNo/Date:6/80‐

ALC2/2016
21.06.2016

Lic.NO/Datei03 1079641 6

0406.2015

dated 28.05.2016 has been

Status:
Approved

Status:
Deferred

Defer
Date:02.08.2016

sent to DHI on

良A may ttk`fuiher neCessary ac● on,9,Prdhgy・

ta品 ヽ誼 Й
j患工ALC2んm5m聴

1｀:鮮 TI島 .

Case No.:7/11/80-ALC2/2015 PartyName: l- & T-MHPS

TURBINE GENERATORS

計:'搬:鳳露‖緊:L∬甘帯I与邸ダ∴邸を・

1黒 品 枷
8/8卜ALα /2015 Pa黒

淋 i」罫

°
Status:
Deferred

1脚 暴 lξ]麒紫∫践脚
Ⅷ 鷲礁満 淵亀鮮Wi

むistヽ

`.:`2/8/80‐

ALC2/2015  Pa武 y Name:
LTD.

Meet No/Date:6/80‐

ALC2/2016
21.06.2016

POLY MEDICURE IMect No/Date:6/80‐
IALC2/2016
.21.06.2016

Status:
Deferred

HQFile RLAFile ,^ttttt 
Lic'No/Date:0510394667 Defer

33:01/80/050/00168/AMl6/ ,oi,tzq6qo6ol3l/AMl6/ 23.06'2015 Date:02'08'2016

Decision:TheCommitteenotedthatthefirmhasnotrepliedtoC&PCdeficiencyletterdated
16.05.2016 sent to the firm on 20.05.2016 and decided to r"ni final rerninder to them to furnish reply

failing which the case wilr be rejected without further notice with direction to the firm to pay applicable

custom duty with interest for EODC'

8
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ICasc is defcrrcd to 02.08.2016.           ~ ~          ~  ~  
‐

Case No.:66/8/80-ALC2/2015  Parり Name:POLY MEDICURE IMect No/Date:6/80‐
LTD. :ALC2/2016

121.06.2016

iStatus:

:Deferred

Lic.No/Date:0510394668  1Defer

23.06.2015         1Date:02.08.2016

Status: l

Deferred 
l

lStatus:
,Deferred

HQ File

:01/80/050/00172/AM16/

HQ File

:01/80/050/00333/AM16/

HQ File

:01/80/050/00335/AM16/

RLA File

:05/24/040/00132/AM16/

RLA File

i35/24/040/000161ヽM16/

RLA File

:34/24/040/00136/AM16/

Meet No/Date:6/80-

ALC2/2016
2106.2016

Lic.No/Date:3510044775  1Defer       l
16.07.2015         1Datc:02.08.20161

Status:
Deferred

Lic.No/Date:3410041423 1Defer
03.08.2015         :Date:02.08.2016

Meet No/Date:6/80¨

ALC2/2016
2106.2016

Decision: The committee noted that the flrm has not replied to C&pC deficiency letter dated
16'05 '201 6 sent to the firm on 20.05.2016 and decided to send final reminder to them to furnish reply r

failing which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC.
Case is deferred to 02.08.2016.

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

, ,HQ File RLA File i1-ic.No/Date,oitonsioru ,Defer i' :01/80/050l0024ttAMt6l :0319510401001561AM161 02.07.2015 ,Oai.,OZ.OS.ZOre '35*
' .Decision: The Comrnittee noted thatthe firm's application has been sentto DRDO onZA.l0.2015 forr

comments and DRDO has forwarded it to the b/o Expenditure, M/o Finance for comments on,, tq.os.zol6' However, as the comments have not been received, NC decided to reminJ o-noO rfr.r*ir,
Chairman, NC-l to expedite comments.

, ,Case is deferred to 02.0g.2016.

Case No.:29117 180-ALCzt2}lS party Name: AUROLAB

Case No.:34/11/80-ALC2/2015 Parり Name:LARSEN&
TOUBRO LIMITED

36 Decision: The Committee noted that C&PC vide oM No.460 nll40l2ot5-pc-ll dated 06.04.2016 hasI provided comments. However, NC deliberated on it and decided to seek clarification from the C&pC as: 'to why recommendation has been made in Kgs while both import and export items in AA are in Nos.
The case has been sent to MSME (Chemical Division) on 19.05.2016 for examination and comments.

, Case is deferred to 02.08.2016.

case No.:31/17180-ALC2l20t5 partyName: TREFILERIES MeetNo/Date:6/g0-
I WIRE INDIA PVT LTD ALC2I2O16
: 21.06.2016

137

1

|

138

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME in the
'firm's application vide UO No.30 (189y15-ME dated 15.12.2015) letter sent tt th"nl on 19.04.2016 and,
final reminder on 20.05.2016. The firm has sought time to furnish reply. Case is deferred to 02.0g.2016. 

,

Status:
Deferred

ICase No。 :33/17/80¨ALC2/2015 1Parり Name:NE↑AFiM
I                   IRRIGAT10N INDIA
I                    IPVT.LTD

,HQ Fi18              1良 LA lliさ ILic.No/Date:3410041426 :Defer

ヨ

9



柵寝蝙鮮帯 慰sttr驚榊 FS
case No.:34/17/80¨ ALC2/2015 Party Name:NETAFIM

IRRIGAT10N INDlA
PVT LTD.: Lic'No/Date:3410041425 Defer

ls He iile RLA File \,^^,,1/Ar\,.(/ il";;;;; Date:02.08.2016

:01/80/050/00338/AM l6l :3412410401001 l3/AM l6/ 04'08'201 5

lDecision: The Committee noted that the firm's reply dated 25'Ol'2016 has been sent to C&PC on

.16.02,2016forexaminationandcomments.Caseisdeferredto02.08.2016.

…

11き
`｀

まも5/1ウ/80-ALこう/26i3 1PatyN1111｀
Ё↑AnM      IⅣleetNo/Datc6/80-
)N INDIA      IALC2/2016

121.06.20161                     PVT.LTD.
Lic.No/Date:3410041424

401lSilli50/Oi339/AM16/     L七ち:λiOl114/1ょIlillydat`1011:i彎

:16 has been
‐ |うごtision:The cOmmitee noted that tl

i 116.02.2016 for examination and COmmCnts.

| lcase is deferred t0 02.08.2016.

Mcet No/Date:6/80-

ALC2/2016
.21.06.2016

Date:02.082016

bcen Sent tO C&PC On

Status:
Deferred

case No.:16/17/80-ALC2/2015 Parり
NameiSHAKTIPUMPS

(lNDIA)LTD.,

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Status:
Deferred

Defer
Date:02.08.2016

sent to C&PC on

Status:
Deferred

●器航5υ0032υAM lα
Lic NO/Date:5610004654  Defer       l

Date:02.08.2016110.08.2015

No.12/50/2016/TSW/41 datcd 21.06.2016 hasl

by the irm is incomplete and the fO1lowingl

RLA File

156/24/040/00020/AM16/

Decision: The Committee noted that DIPP vide ID

infor*ed that the reply dated 07'05'2016 furnished

information is required to be furnished by them:-

ReplysubmittedbythefirmvidetheirletterdatedoT.o5.20l.6hasbeenperusedwhichis
lnotcompleteandtheymaybeaskedtosubmitthefollowinginformation:

4l

1'lnformationinrespectofSl.No.3ofStandardDeficiencyFormat,exportproductwise.
2. lnformation in respect of Sl. No' 5 of standard Deficiency Format' export product wise

i.e'netweightofeachimportedandindigenousinputseparatelyforeachexportitems
at Sl.No.1′ 2&3.

3.    SiZe/SpecifiCation of 
′′Rubber

evidence to the effect that the l

1        7 meters.(in ea‖ ier CaseS net

l        meters)

lcase is deferred to 02.08.2016.

Cable" (import item at Sl' No' 6) and documentary

net length of rubber cable in each submersible motor is

' tengtfrlt rubber cable in a submersible motor was 4'1

case No.:98/2/80‐ ALC2/2016

1責Q Fil`:01/80/050/00101/AM17/

:需 離 患 鵠 用 計
VY非

麟 T細

Status:

Vヽithdrawn

RLA Fllc

:04/24/040/00047/AM16

Lic.No/Date:0410160908

13.08.2015

10

「



Decision: The Committee decided to withdraw the case from the meeting as it was already
approved in NC Meeting No.01/80 dated 12.04.2016.

И
■

Case No.:17/17ノ 80‐ ALC2/2015 Parり Name:SHAKTIPUMPS  Meet No/Date:6/80¨

(INDIA)LTD.,           ALC2/2016
12106.2016

HQ File

:01/80/050/00321/AM16/

Status:
Deferred

Lic.No/Date:5610004662 1Defer

2108.2015              Date:0208.2016

Status:
Deferred

HQ File

:01/80/050/00436/AM16/

RLA File

156/24/040/00024/AM16/

RLA File

:05/23/040/00232/AM16/

RLA Filc

:05/24/040/00264/AM16/

RLA File

:03/94/040/00441/AM16/

Party Namc:GEE PEE
ELECTROSPARK PVT.LTD

RLA File

:09/24/040/00275/AM16/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP on
10.05.2016) letter sent to them on 20.05.2016 through email and decided to send final reminderto the
firm to furnish reply immediately failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to 02.08.201 6.

144

Case No.:23/23/80¨ ALC2/2015 Parり Name:JBM KANEMITSU MeetNo/Date:6/80-
PULLEYS PRIVATE LIMITED ALC2/2016

21.06.2016

Lic No/Date:0510395498  Defer
01.09 2015              1Date:0208.2016

Decision: The Comrnittee noted that hard copy of the application of the firm and online data for the
case from the RA lras not been received and decided to send final reminder to the firm and RA to send
4 sets of application along with online data of the application for consideration of the case failing which
the case will be rejected without further notice with direction to the firm to pay applicable custom duty
with interest for EODC.
Case is deferred to 02.08.201 6.

Case No.:66/17/80‐ ALC2/2015 Palty Name:MOTHERSON
SUMISYSTEMS LTD.,

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Mcct No/Datc:6/80-

ALC2/2016
2106.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

|'19品児5υ∞則AM附
:Lic.No/Date:0510395507  1Defer
03.09.2015         1Date:02.08.2016

dated 22.01.2016 has been sent to C&PC onDecision: The Committee noted that the firm's reply
10.02.2016 for examination and comments.
Case is deferred to 02.08.2016.

Case No.:22l23180-ALC2l20l5 Party Name: GODREJ &
BOYCE MFG. CO. LTD.,

HQ File

:01/80/050/00435/AM16/

I  Case No.:41/17/80-ALC2/2015

147

: IHQ File
l  :01/80/050/00345/AM16/

Decision: The Committee noted that the firm's reply dated
sent to DHI for examination and comrnents.
Case is deferred to 02.08.201 6.

Lic.No/Date:0310798673  .Defer

0409.2015              Date:02.08.2016

21.06.2016 has been received and is being

Lic.No/Date:0910062561 'Defer
08.09.2015         1Date:0208.2016

」



b..irio* The Committee noted that the firm has not replied to the deficiency (raised by MSME on

15.12.2015) letter sent to them on 18.05.2016 and decided to send final reminder to the firm to furnish

reply immediately ruiting which the 
.case 

*iri u. rejected without further notice with direction to the

f,#to puy applicable.uito' duty with interest for EODC'

Case is deferred to 02.08.2016'

48器脇5υ0041'AMlθ
Decision:Thc COmmittee
‐  lexalnination and COmments.

faxN∝
ν2〕 80‐ ALCν2m5[鵠陀器呈ざ闘品【↑附

N

LTD
‐RLA Flle

:17/24/040/00044/AM16/

noted that thc flrm's appliCatiOn

Casc is dCferred to 02.08.2016.

Mcet No/Date16/80‐

ALC2/2016
21.06.2016

POLY MEDICURE MeetNo/Datc:6/80-

ヤFお%認
α17100061733策

L2.082016

has bcen sent to E)HI On 11.02.2016 for

RLA File

105/24/040/00273/AM16/

RLA File

:56/24/040/00027/AM16/

ALC2/2016
21.06.2016

Lic.NO/Date105 10395645
‐
16.09.2015

Status:
Deferred

Status:
Deferred

Defer
Date:02.08.2016

sent to C&PC on

Status:
Deferred

case No.:62/17/80-ALC2/2015 Partt Name:
LTD

491器航5餅0036αAMlα
bι tisiふ n:The committec noted that the flrm's reply datcd 09.02.2016 has been

14.02.2016 for exalnination and comlnentS.Case is deferred t0 02.08.2016.

ёise NQ劇 20渇 0‐ALc'2ms i篤
蓄 署 δ:AK■

PUMPS  MCet No/Datc:6/80‐
ALC2/2016
2106.2016

IHQ File
101/80/050/00398/AM16/

Decision : The Committee noted that DIPP vide lD

informed that the reply dated 06'05'2016 furnished

information is required to be furnished by them:-

1.

2.

Lic No/Date:5610004687  Defer        l
Date:02.08.2016i1809.2015

No.12/50/2016/TSW/50 datcd 21.06.2016 hasl

by the flrm is incomplete and the followingl

50 Reply submitted by the firm vide their letter dated 06.05'2016 has been perused which is not

complete and they may be asked to submit the following information:

lnformation in respect of sl. No. 3 of standard Deficiency Format, export product wise'

lnformation in respect of sl. No. 5 of standard Deficiency Format' export product wise i'e' net

weight of each imported and indigenOusinput separately for exportitemS at Sl.No.1&2.
^●  _`  1́ __J」 ^^._^^+ヽ r、 ′△1,lr40 n

3. H"i#Jil,"r'"?;*rooer cabte"(import item at Sl. No' 6) and documentarv evidence to the
. , 

-^+^-. 
/ i^ arrliar racPq〕 ιじ′OPCuぃ し0い V‖ V:… ‐――…

蕊
「 cI衝 き in each submerttble m( )toris 7 meters.(in ea‖ ier Cases

effect that the net length Of rubt

net length of rubber cable in a submersible motor was 4'1 meters)

icase is deferred to 02.08.2016.

lё aζもヽ。.:63/17/80‐ ALC2/2015 1Parり Name:

I                      LTD.
1

POLY MEDICURE IMeet No/Date:6/80‐
IALC2/2016
121.06.2016

Lic.No/Date10510395698

23.092015

09.12.2015 has bcen

Status:
Deferred

Defer
Date:02.08.2016

sent to C&PC on
1器鵬5900367AMlα   鷺ち刷iυ0028'AMlα  l
青|'搬:嗅漱壼rll∬:潔蔵』りl馴羊∫

江d
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Case No。 :58/17/80-ALC2/2015 Parり Name:
LTD.

POLY MEDICURE MeetNo/Date:6/80-
IALC2/2016
121.06.2016

f " -____."--' ______ 
i

iDeferred ).

ll

,Status:
iDeferred

Lic.No/Date:0510395738  1Defer

24.09.2015 Date:02.08.2016

Status:
Deferred

Lic.No/Date:0510395737  1Defer

2409.2015         1Date:02.08.2016

09.12.2015 has been sent to Cだ 貶PC on

Status:
Deferred

Lic.No/Date:0510395735 1Defer      i
24.09.2015         1Date:02.08.20161

HQ File RLA File Lic No/Date:0510395734 1Defer
:01/80/050/00362/AM16/    :o5/24/040/00287/AM16/    24.09.2015        Date:02.08.20161

Decision :The cOmmittec nOted that thc■ rm's reply dated 09.12.2015 has bccn sent to C&PC onl
16.12.20 1 5 for colllinents.Case is deferred to 02.08.2016.

ICase No.:59/17/80-ALC2/2015 Parり Name:POLY MEDICURE MeetNo/Date:6/80-
LTD.                 ‐ALC2/2016

2106.2016

IHQ File

53:01/80/050/00363AM 16/

54 1HQ File

:01/80/050/00364/AM16/

:513品泥5∽∞"AMa

: |

:5611011i`

RLA File

:05/24/040/00301/AM16/

RLA File

:05/24/040/00300/AM16/

RLA File

:05/24/040/00296/AM16/

LTD.,

RLA File

:10/24/040/00055/AM16/

2106.2016

Lic.No/Date:1010059284

01.10.2015

:status:

:.1
Defer 

l

Date:02,08 2016,

and being sent to r

lStatus:
rDeferred

Decision: The Cornmittee noted that C&PC vide OM No.460l llt06l2}Og-eC.il 1pt. file) dated
'20.05.2016 has provided cornments. However, what is the basis of recommendation and what are norms'
and wastage on items of import have not been specified by C&PC. NC, therefore, decided to refer the
case to MSME (Chemical Division) for their comments. Case is deferred to 02.08.2016.

iCase No.:60/17/80¨ ALC2/2015 Party Name:POLY MEDICURE.Meet No/Date:6/80-
LTD                IALC2/2016

121.06.2016

Decision: The Cornmittee noted that the firm's reply dated
16.12.2015 for comments. Case is deferred to 02.08.2016.

ICase No.:61/17/80-ALC2/2015 Party Name:POLY MEDICURE IMcet No/Datc:6/80-
LTD.                IALC2/2016

121.06.2016

Decision:The COmmittce notcd that C&PC vide OM No.460H/61/2013-PC.H(pt.flle)dtted l
20.05.2016 has provided cOmments.HOwcver,whatis thc basis Ofrecommcndation and what are normsl

and wastage on items Ofimport have not been specined by c&Pc.NC,thcrefore,decided to refer thel

cascto MSME(ChemiCal D市 ision)for their comments.Casc is deferred to 02.08.2016.        |

ICase No.:53/17/80¨ ALC2/2015 Pa“ y Name:SEATO AUTO   Meet No/Date:6/80¨
ACCESSORIES(INDIA)PVT.IALC2/2016

:01/80/050/00357/AM16/

Decision: The Committee noted that the firm's reply 18.06.2016 has been received
MSME for exarnination and comments. Case is deferred to 02.08.2016.

: ICase No.:25/20/80-ALC2/2015 Party Name:KAMAR      Mcet No/Date:6/80-

1571                     1NFRASTRUCTURE PVTLTD,ALC2/2016121.06.2016

:Lic.No/Date:0310799187 :Defer,HQ File RLA Filc

‐
―

・



Date:02.08.20161

DHI on 14.06.20161

IStatus:

IDeferred「
~狩熟ぎ`二°わ3/80-ALこうわdζ

: :

181鵠臨::1:鬼jl話:

101鴨品梶590038ν AM対

Party Name: STERLITE

TECFINOLOGIES LTD.

rRLA File
:03 I 9 5 I 040 I 00427 I AMI 6 I

ILTD.

IRLA File

l:05/24/040/00299/AM16/

RLA File

:05/24/040/00306/AM16/

Mcet NO/Date16/80-

ALC2/2016
21.062016

MEDICURE IMect NO/Date:6/80-

:0 1 /80/050/00 4021 AMr6l :03/94/040/00458/AM16/ 0510.2015

五も:もと1lat the fllln's rCply 06.06.2016 has been sellt to
|

lDecision:The COmmittec
lfor examination and commentS.Case iS deferred t0 02.08.2016.

僣蕊」肥
α0310799243:寛

L2Ю&20161

has bceA ζcntto DEIT on 12.02.2016 fOrl
rDecision: The Committee noted that the firm's application

,examination and comments' Case is deferred to 02'08'2016'

Ⅲ
二`れ

'た

工ALし薦
lm納

ま6SWAL Iも M内
監 醜 Tα

θЮ‐

1淵 ed i

l二.i■ 島釉蕊 i櫛赫歯鳳轟
19慟Ⅲ智岬9γ今甲

I品

`五

∬TTIⅧ
И16/       07.102015             1り

ate:uZ.UO.ZU101

Ⅲi_Ⅲllrl空1峨Ψ十鰍『1潔 t『ll胤 || :Decision:The COmm       ___.´IDecision:′lhe comml■ee nOLCuし llat u10■
11111■ 1… ■・Ψ・―r‐――一

      deF to the irm to furnishl
126.02.2015)letter sent tO tllem on 20.05.2016 and decided to Send inal remin

lrepサ ね iHng WHCh ie Case WⅢ
 bC raected wtthOut fllrtller nojCe wれ

h dttec■ On to the irln to p等 |

:    _      、 ′ :た1 1_`^_^^+rrAr口∩nρ r,ce iq deferred to 02.08.2016.               |repッ 1狙 HHじ WH■υn u■
v」

結 品 晶 ξ 高 1loDC.Case｀ deferred to 02.08.2016.       |
iappliCable custOm duty w

で1:eNI″うj患工ALC'たbiξ l曇 ｀品 よ
16LY

IALC2/2016          1
121.06.2016             ‐

ILitiヽも/biも ibSibj03恵 4う

108.102015

has been senttO C&PC On

StatuS:        |

Deferred    I
1            1

1Defer      l
lDate:02.08.20161

ol.01.2016 fOri
|うこtili志11十五ι ё31鳳 1lι

`noted that the irm's appliCationlexamination and comments.

191,91,1,1,19'1997191・
2,1,.

|

tl

case通助 jttAta茄

「
需

Name■6討 MЁЫ ёむRE MeetNげDに αЮ
―

IALC2/2016
121.06.2016

1撫1精鳳111枕燻:鳳謂繋111:
lwl盤謂ぷ躙挽la    _

Ⅲ 二`
"ん

レ恵工ktaん
“
」
1需
品`:.6Lヤ

1  . _… ‐    ヽ    一
   ~ ‐ ‐

'21器

航5υ0038ツAMlα
lbもtiζ16轟 :十五さё6ふmittec notcd that tlle■ rm's application

lcxamination and comments.

191,「 1,1,1,「 9'199719117919

MEDICURE IMect No/Date:6/80-

‐ ‐ ~~‐ ~ …  … …
~― ‐ ‐

:

IStatus:        |

IDeferred    i

lDefer      ,
,Date:02.08.20161

0n01.01.2016 forl

IStatus:        |

IDeferred    l

IDefer      l
lDate:02.08.20161

0n01.01.2016 fori

.ALC2/2016

121.06.2016
‐
tiも 6ヽ′5表さibSi6jうζttSi
08.10.2015

has been sentto C`と PC

―

一

14

3:::ξ

=こ

どれこh「NeW Dethi
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65 HQ File
l   :01/80/050/00437/AM16/

RLA File

:05/24/040/00333/AM16/

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Date:0510395884

12.10.2015

Mcet No/Date:6/80-

ALC2/2016
2106.2016

Lic.No/Date:0510396004

21 10.2015

has bcen sentto C&PC on

Status:
Rejected

Status:
Deferred

Defer
Date:02.08.2016

12.02.2016 for

‐Case No.:8/23/80‐ ALC2/2015  Parり Name:HINDUSTAN
‐                     RUBBER INDUSTRIES

HQ File:01/80/050/00421/AM16/RLA File

:05/23/040/00292/AM16/

RLA File

i31/83/040/00099/AM16/

Case No.:9/23/80-ALC2/2015  Party Name:DECON INDIA   Mcet No/Date:6/80-
PLASTICS PVT.LTD,      ALC2/2016

21.06.2016

HQ File

:01/80/050/00422/AM16/

Status:
Deferred

Lic.No/Datei3H0065712 1Defer
21.10.2015              1Date:02.08.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP
(Chemical) vide ID No.7l77l20l6-TSW dated 26.02.2016 in the firm application) letter sent to the firm
on 19.04.2016 through email and final reminder on 20.05.2016 and decided to reject the case with
direction to the firm to pay applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.

Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated
18.04.2016 sent to the firm on 19.04.2016 and decided to send final reminderto them to furnish reply
failing which the case will be rejected without further notice with direction to the firm to pay applicable
custom duty with interest for EODC. Case is deferred to 02.08.2016.

Case No.:24/23/80-ALC2/2015 Patty Name:POLY MEDICURE
LTD.

66

IDecision:The Committee noted that the nrm's application
lexalllination and colllinents.Case is deferred to 02.08.2016.

iCase No.:1/17/80¨ ALC2/2015   Party Name:AZAD
I                     ENGINEERING PRIVATE

LIMITED

HQ File:01/80/050/00305/AM16/RLA File

l                            :09/24/040/00428/AM16/

Case No。 :2/17/80‐ ALC2/2015  Paty Name:AZAD
ENGINEERING PRIVATE
LIMITED

HQ File:01/80/050/00306/AM16/RLA File
:09/24/040/00429/AM16/

Mcet No/Date:6/80-     Status:
ALC2/2016          1Reiected
21.062016

Lic.No/Date:0910062808   1

02.112015              1

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO
No.3 (2lyl6-TSW (B) dated 08.03.2016) letter sent to the firm on 19.04.2016 through email and final
reminder on 20.05.2016 also through email and decided to reject the case with direction to the firm to
pay applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Date:0910062809

02.11.2015

Status:
Rejected

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO
No.3 (21)/16-TSW (B) dated 08.03.2016) letter sent to the firm on 19.04.2016 through email and final
reminder on 20.05.2016 also through email and decided to reject the case with direction to the firm to
pay applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.

師酔駐邸顕瀾
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Case No.:3/1 7 tll-ALc2t2ots lffi,Iffii,itor?,uo*
LIMITED

HQ File :01/80/050/00307 I AMl6l RLA File
:09 124 1040 I 0043 I /AM I 6/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide Uo

No.3 (21)/16-TSW (B) dated 08.03.2016)letter sentto dhe firm on 19.04'20i6 through email and final

reminder on 20.05.20i6 ulro through.,nuiiunO decided to reject the case with direction to the firm to

pav applicable custom duty with interest for EODC'

ffi il take further necessary action accordingly'

Mect No/Date:6/80-

ALC2/2016
21.06.2016

Lic.NO/Datei0910062810

02.11.2015

Status:
lDeferred

Status:
Rejected

Status:
Deferred

68

case N6.18/'0/80¨ ALC2/2015  Party Namel
LTD.

16tマ MEblёむRE MeetNo/Date16/80-
ALC2/2016
21062016

69 HQ File

:01/80/050/00385/AM16/

RLA Flle

:05/24/040/00359/AM16/ けだり羅
α0510396179:荒

L2.0&2016

Decision: The Committee noted that the firm's application has

examination and comments' Case is deferred to 02'08'2016'

Case No.:14/ 20180-ALC2l2Ol5 Party Name: MAGNA Meet No/Date:6/80-

CLOSURES AUTOMOTIVE ALC2I2O16

PRIVATE LIMITED 21,06.2016

HQ File RLA File 
, ^, t t L t 

Lic'No/Date: 0410161262 Defer

:01/80/050/00391/AMl6/ :041241040100171/AMl6/ 03'l l'2015 Date:02'08'2016

" ,";t ar: The Committee noted that the firm has not replied to the deficiency (raised by MSME on

.25.02.2016)lettersenttothefirmonlg.04.20l6througlremailandfinalreminderon20.05.20l6also
through email. n, ifr. n.* has sought time to submit reiply through email' NC decided to defer the case

land await rePlY from the firm'

, rCase is defened to 02.08.2016'

becn sent to C`とPC On 31.12.2015 for

Status:
Deferred

Meet NO/Date:6/80-

ALC2/2016
21.062016

.1器脇 5υ0046ソAMlγ  l｀ら串:09044りAM附  腎潤
記
α091006:8:1:事

、7pl?91,

‐姜整I善織鷲i曇1鮮輔
1鳥需蹴胤蹴T∬儡槻WI

:helr case.

1 1Case is deferred to 02.08.2016.

ctte N∝ 72α80-ALCν2創 5:鵠
Nttl鮮 ∬

CaseNo.:ll/20180-ALC2t20l5 PartyName: DONALDSON MeetNo/Date:6/80-

INDIA FILTER SYSTEMS ALC2I2OI6

PVT. LTD., 2l'06'2016

Status:
Deferred

RLA File Lic'No/Date:0510396412 Defer

,, [?#ir0/00388/AMr6/ :05t23to40too26r*Mt,t 24-tt.zot5 Date:02'08'2016

Decision: The committee noted that the firm has not replied to the deficiency (raised by DEIT vide

UO No.l 7 (3)lZOt6-tPHW dated29.02.iOfO) letter sent to them on 19'04'2016 through email and final

reminder on 20.05.2016 also througl-r email. Ho*"u"r, the firm rras sent emair informing that reply has

been sent through courier. Therefore, NC decided to await receipt of the reply'

16
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73

HQ Filc

:01/80/050/00410/AM16/

75 1HQ File
:01/80/050/00132/AM17/

76 HQ File
:01/80/050/00112/AM17/

HQ File

:01/80/050/00115/AM17/

LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00340/AM16/

RLA File

:03/95/040/00545/AM16/

RLA File

:03/95/040/00654/AM16/

Meet No/Date:6/80-

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Meet No/Date:6/80-

ALC2/2016
2106.2016

Lic.No/Date:2410041895

08.01.2016

has bccn scnt to E)Hl on

Status:
Approved

Status:
Deferred

Status:
Deferred

Defer
Date:02.08.2016

25.05.2016 for

Casc is defcrrcd to 02.08.2016.

ICase No.:18/20/80-ALC2/2015  Party Name:ALSTOM

‐Case No.:33/20/80-ALC2/2015 Pa“ y Name:BOTIL OIL
T00LSINDIA PVT

TRANSPORT INDIA LIMITED ALC2/2016
21.06.2016

HQ File:01/80/050/00395/AM16/RLA File Lic.No/Date:3210077751
:32/24/040/00030/AM16/        27.11.2015               ‐

Decision:Thc COmmtttce dccidcd tO ratify the norms based upon the w面 ttcn rccommendation Of
DEIT vide u.o.No.17(11)/2016-IPHW datcd 13.05.2016(copy tO be sentto the f11ln and RA).

RA rnay take further necessary actiOn accOrdingly.

Lic.No/Date:0510396573  Defer

09.12.2015              1Date:02.08.2016
74

Decision: The Committee noted that the firm's application has to be disposed off as per Sub-
committee Report. However, as the firm has not submitted the requisite essentiality certificate, NC
decided to ask the finn to furnish Essentiality Cemificate from DGHC as supply is to ONGC for
petroleum operations for consideration ofthe case.
Case is deferred to 02.08.2016.

Case No.:21/3/80¨ ALC2/2016  Parり Name:RAJ00
BAUSANO EXTRUS10N PVT.
LTD.

RLA File

:24/24/040/00035/AM16/

1螺1聯 :∫鮎dl:器紫:.覇ri蠅患Lfi『島T」羅:n

Case No.:1/3/80-ALC2/2016  Pa“ y Name:LARSEN&
TOUBRO LIMITED

Meet No/Date:6/80-

ALC2/2016
2106.2016

Lic.No/Date:0310801771

14.01.2016

has been sent to E)HI On

Status:
Deferred

Defer
Date:02.08.2016

04.05.2016 forDecision:The COmmittce nOted that the■ rill's applicatiOn
exanlination and collllnCnts Casc is deferred to 02.08.2016.

Case No.:4/3/80-ALC2/2016  Parり Name:LARSEN&
TOUBRO LIMITED

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Status:
Deferred

Lic No/Date103 10801773  Defer

14.012016 Date:02.08.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP vide ID
No.12/3112016-TSW/82 dated 10.05.2016) letter sent to them on 20.05.2016 through email and decided
to send final reminder to the firm to furnish reply failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to 02.08.2016.

77
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Case No.:39 16t80-LLi2l20l6 Party Name: LARSEN &
TOUBRO LIMITED

器脇5υO劇 9yAM17
lbecisioli ii`ё 6“ふil:e noted that thC irm'S application haS becn
lexarnination and COmments.Casc iS dCferrcd to 02.08.2016.

RLA File

:03′95/040/00623/AM16/

Case No.:43/ 6t80'tilC2t20l6 Party Name: AZAD
ENGINEERING PRIVATE
LIMITED

RLA File

:09/24/040/00678/AM16/

‐case No.:52/6/80‐ ALC2/2016  Pany Namei VEELINE
LTD.

Meet No/Date:6/80‐

ALC2/2016
21.06.2016

Lic.No/Date:0310801772

14.01.2016

sent to DHI

Status:

Deferred

Defer

Date:02.08.2016

0n 13.06.2016 for

Case No.:33/ 6t80-ALC2l2Ol6 Party Name: BONATRANS
INOIE PRIVATE LIMITED

791鵠島児:OЮ019νAM17  跳ち刷:OЮ087νAMlα  rぶ %識
α03108020253重

L2Ю&2016

1  1DecisiOn:The COmmittCe nOted that the fIIIH's application has been senttO MSME on 13.06.2016 for

l examination and comments.Case is deferrcd t0 02.08.2016.

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Mcet NO/Date:6/80-

ALC2/2016
21.06.2016

Lic NO/Date:0910063261

12.02.2016

has been sent tO DHI

Status:
Deferred

Status:
Deferred

Defer
Date:02'08.2016

on 13.06.2016 for
80器航5υ0020νAM剛
Decision:The COmmittec nOtCd that the flrm's appliCation

examination and colnincnts.Casc iS dCferred to 02.08.2016.

MEDIA MeetNO/Date16/80-
ALC2/2016
21.06.2016

群砲飾蜘ボ跡霊蒟 鰈 よλ

Status:
Deferred

1鵠語鬼5:1お 1去↓17  Ъち淵i010115ハ Mlα  サ脳%記
α0210206498:索ぉ2Ю &2016

‐
         3d iAtt bill has raised deflCienCy in the flrm's applicatiOn Vide lD81 Decision:The COmmittee nOu

lNo.12/50/2016-′rSW/81 dated 21.06.2016 as under and decided tO Send itto the flrm to furnish reply:―

‐     1.  lnformatiOn in respect Of SI.No.3′
4&5 of Standard DefiCiency Format―

export product VViSe.

2.  lnformation in reSpect Of SI.No.11 0f Standard Deficiency Format fOr impOrt items at Si.No.

‐       lo t0 12.

case is deferred to 02.08.2016.

,Case No.:3/3 t8O'ALCZt2Ol6 Party Name: ISGEC HEAVY Meet No/Date:6/80-

ENGINEERING LIMITED ALC2I2OI6
21.06.2016

RLA File Lic'No/Date:0510397641 Defer
HQ File
:01/80/050/001 l4lAM l7l :0512310401004781AM161 18'02'2016 Date:02'08'2016

" ,r".k",1n; a"*;ittee noted that the firm has not replied to the deficiency (raised by DIPP vide ID

,No.l2l3712016_TSw/g6 dated l0.05.20i6tlette. sent to ih.* on 20.05.20r6 ihrough email and decided

, ,to send final reminder to the firm to rrr"rrn r"prv-failing which the case wirl be rejected without further

notice with direction to the firm to pu, uppiituLll custoir duty with interest for E'ODC'

Case is deferred to 02.08'2016'

83 
cu," No.:r2l3/80- ALc2t20t6 lffi)i;,'' 

ELIrE srEELs X::t[?;te:6/80- iftH.

諷 饒

Status:
Deferred
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HQ File

:01/80/050/00123/AM17/

HQ File

:01/80/050/00124/AM17/

186 1HQ File

l  :01/80/050/00190/AM17/

RLA File

:05/23/040/00479/AM16/

RLA File

105/23/040/00476/AM16/

RLA File

:05/23/040/00490/AM16/

RLA File

:05/23/040/00480/AM16/

21.06.2016             1

Lic.No/Date:0510397646 1Defer

18.02.2016             1lDate:02.08.2016

Status:
Deferred

Lic.No/Date:0510397640 1Defer
1802.2016             1Date:02.08.2016

Status:
Deferred

Lic.No/Date:0510397642 1Defer      l
18.02.2016         1Datei02.08.2016:

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI on
10.05.2016) letter sent to thern on 20.05.2016 through email and decided to send final reminder to the,
firm to furnish reply failing which the case will be rejected without further notice with direction to thei
firm to pay applicable custom duty with interest for EODC.
Case is deferred to 02.08.2016.

Case No。 :13/3/80-ALC2/2016  Paty Name:ISGEC HITACHI  Meet No/Date:6/80-
ZOSEN LIMITED         ALC2/2016

21.062016

84
Decision: The Cornrnittee noted that the firrn has not replied to the deficiency (raised by DIpp vide ID
No.1213712016-TSW/89 dated 10.05.2016) letter sent to them on 20.05.2016 through email and decided
to send final reminder to the firm to furnish reply failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for EOOC.
Case is deferred to 02.08.2016.

Case No.:14/3/80-ALC2/2016  Pa“ y Name:ISGEC HITACHI  Meet No/Date:6/80-
ZOSEN LIMITED          ALC2/2016

21.06.2016

HQ File

101/80/050/00125/AM17/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp vide ID
No.l2l37l20l6-TSwl90 dated 10.05.2016) Ietter sent to them on 20.05.2016 through emailand decided
to send final reminder to the finn to furnish reply failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for gOnC.
Case is deferred to 02.08.201 6.

Case No。 :31/6/80‐ ALC2/2016 Party Name:GOLD MOHUR
PROFILES LTD.

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Status:
Deferred

; Decision: The Committee noted that the firm,s application
, examination and comments. Case is deferred to 02.08.2016.

Lic No/Date:0510397636 1Dcfer

18.02.2016             1Date:02.08.2016

has been scnttO MSME on 13.06.2016 for

Case No。 :34/6/80-ALC2/2016 Palty Name:N S S L PRIVATE
LIMITED

RLA File

:03/95/040/00862/AM16/

Decision: The Cornrnittee noted that the firm's application
I examination and comments. Case is deferred to 02.08.2016.

Paty Name:BOTIL OIL
T00LSINDIA PVT

Mcet No/Datc:6/80-

ALC2/2016
21.06.2016

Lic.No/Date:0310802696

18.022016

has bccn sent to E)IPP

'Status:
Deferred

Defer
Date:02.08.2016

on 21.06.2016 for

HQ File

:01/80/050/00193/AM17/

性き州rcα
8←  1識ed88 Case No.:2/3/80-ALC2/2016
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LTD(FORMERLY BAKER OIL 2l '06'2016

RLA File Lic'No/Date:0510397734 Defer

HQ File ')7?1,^]^,^^/o1/^t\rrKl 26.02.2016
r:01/80/050/001l3/AMl7/ :0512310401004931AM161 ZO'OZiOlO 

, , - ^r 
Date:02'08'2016

iDecision: The Committee noted that the firm's application^ has to 
.be 

disPosed off as per Sub-

icommittee Report. H;;;;;;, as the n.*'r'iupii;rr^;'oN9C for petroleum operations' NC asked the

rfirm to furnish Essentiality celifr^c.a1e r.orrro'iric for consideruiiol., orrn" case on 20'05'2016 through

l"*uil. Case is deferred to 02'08'2016'

,Case No.:7/3 t80-ALC2t20l6 Parry Namu DEE
DEVELOPMENT ENGINEERS

|  ′_

'91鴨

航5υOm毬ハMW
| IDecision:The COmmittee nOted that the nrm's application
l .examinatiOn and COmments.Case iS deferred to 02.08.2016.

, ,Cur. No.:35/6/80- LLCZl20l6 Parry-Name: GOA Meet No/Date:6/80- Status:

; INSTRUMENTS PVT' LTD'' 2l'06'2016

i , -- RLA File Lic.No/Date:1710006282 Defer

go HQ File llli,,il^,"" tlAt^t\^tAt 29.02.2016I ,:01/80/050/00194/AMl7/ :17l24l040lo0t26lAM]6l li'oziole Date:O2'08'2016

..Decision:TheCommitteenotedthatthefirm,sapplicationhasbeenSenttoDIPPonl3.06.20l6for
I examination and to**"ntt' Case is deferred to 02'08'2016'

ci品 ヽま:う/3/80‐ALC2/2016  
留iI男ギ [県li↓Xギぎヒ絣 IETEC MectNo/Datα

6/80-

「ED   ALC2/2016
21.06.2016

LTD

RLA File

i05/23/040/00505/AM16/

RLA Flle

:31/83/040/00166/AM16/

Meet NO/Date:6/80-

ALC2/2016
21.06.2016

Lic NO/Date:0510397726

26.022016

has been sent tO E)H1 0n

Status:
Deferred

Defer
Date:02.08.2016

04.05.2016 for

?11器航5υ00120/AM副

蹴織:Ili殿器猟だ盤tT翼:ぶ鴨3嘱¶Thttbeensent

ttt No■ W帥 ‐ALCν血 6憮
8ガ 環 鰐 性 淵

ETEC Mは Nげ DttααЮ‐

TED   ALC2/2016
21.06.2016

121器鵬5υ00127AM口  1跳亀男:0/0016ダ AM附  :Fどち出
α釧10066m93索

L2Ю&2い 6

1 1bιtisiふi:The commitee noted thatthe■
1111'S application has been sentto MSME on 04.05.2016 for

l lexamination and COmments.Case is deferred to 02.08.2016.

Case No.:6/6 180-ALC2l2Ol6 Party Name: LUBI
INDUSTRIES LLP.

I I Lic'No/Date:0810137369 Defer

lrr'ffiil';r0/00r65/AMr7/ [',t;Ur., 4titAMt6t 08'03'20r6 Date:02'08'20r6

, ,Decision: The committee noted that Dlpp representative present in the meeting has raised deficiency

I ,in th" firm,s "ppli;i;;;s 
under una O".ia"a to send it to the firm to furnish reply:-

Lic.No/Datei3 110066020

ol.03.2016

tO MsME on

Meet No/Date:6/80‐

ALC2/2016
21.06.2016

Status:
Deferred

Defer
Date:02.08.2016

04.05.2016 for

Status:
Deferred

Status:
Deferred



|“
SI.No.4,5&11 0fStandard Dendency 16品 五t(Ё支161Pr6a`ι t wぉe)"

ICaSe iS deferred to 02.08.2016.

case No.:8/3180-ALC2/2016 Parry Name: DAyco powER Meet No/Dare:6/g0-
TRANSMISSION PVT. LTD. ALC2I2OI6

21.06.20t6

Lic.No/Date:0510397863

09.03.2016

Lic.No/Date:0610038338

1003.2016

has been sentto MSME on

Status:
Approved

recommendation of
(copy to be sent to

Status:
Deferred

IDefer

Date:02.08.2016

13.06.2016 for

194

IDecision:The cOmmittce decided to ratitt the nOrms based upon the w面tten
lMSME宙 de U.o.No.TL― 13024/86/2016-MMM&A― DCMSME dated 02.06.2016
1the flrm and RA).

IRA may take further necessary action accOrdingly.

ICase No。 :32/6/80-ALC2/2016  Paty Namc:INJECTOPLAST  Mect No/Date:6/80-
PVT.LTD              ALC2/2016

21.06.2016

195 1HQ File

‐  101/80/050/00191/AM17/

: tDecision: The Committee noted that the firm,s application
, ,examination and comments. Case is deferred to 02.0g.2016.

HQ File:01/80/050/00H9/AM17/RLA File

:05/23/040/00483/AM16/

RLA File

:06/24/040/00048/AM16/

96.HQ File
i  101/80/050/00160/AM17/

|  ICase No.:17/3/80-ALC2/2016

981HQ Filc
l   :01/80/050/00128/AM17/

RLA File

:31/83/040/00187/AM16/

RLA File

i53/24/040/00030/AM16/

Meet No/Date:6/80‐

ALC2/2016
21.06.2016

Lic.No/Datei3 110066049

14.03.2016

has been senttO MSME on

Status:
Deferred

Dcfer

Date:02.08.2016

13.06.2016 for

Case No。 :1/6/80-ALC2/2016  Parり Name:DECON INDIA
PLASTICS PVToLTD。

,

Decision: The Committee noted that the firm,s application
examination and comments. Case is deferred to 02.0g.2016.

ICase No.:12/6/80‐ ALC2/2016  Patty Name:DEE
DEVELOPMENT ENGINEERS
LTD

97 HQ Flle RLA Filc

:05/23/040/00533/AM16/|:01/80/050/00171/AM17/

Decision: The Committee noted that the firm's application
examination and comments. Case is deferred to 02.08.201 6.

Meet No/Date:6/80-

ALC2/2016
21.06.2016

Lic No/Date:0510397921

14.03.2016

has bcen scnt tO E)Hl on

2106.2016

Lic.No/Datc:5310018616

21.032016

琴
ミ

~~

|

に

一

Date:02.08.2016

13.06.2016 for

Status:

Deferred

蹴蕊葛J
(Chemical) on

Party Name:TERUMO Mcet No/Date:6/80-
PENPOL PRIVATE LIMITED  ALC2/2016

Decision: The Committee noted that the firm's application has been sent to MSME
13.06.2016 for examination and comments. case is deferred to 02.08.2016.

,CaseNo.:3016/80-ALC2l20l6 PartyName:TECHNOMEC MeetNo/Date:6/g0-
1991し

α°し い υ●●υυ′υ′Oυ ハ̈ レヽ 4′ ´υ lυ  
「
OIty INoIIIC.lLし n lN υ lvI Lし    lVICCI N O/υ ate:o/こ

:  I                    ROLL MANUFACTURING   ALC2/2016
Status:
Deferred

||
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「
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器鵬5υO∝ 8りAMロ
15tciζion:The committce noted thatthe irm's applicatiOn has

lexamination alld COmments.Casc is deferred to 02.08.2016.

L'C2nOl6 ParU Name: PLANSEE INDIA Meet No/Date:6/80- Status:
rCase No.:5/6/80-ALC2/20r0 111{lYjl"; -il.Cztzote 

Deferred
i HIGH PERFORMANCE ALC2l20't6

: y.^l::'ott PVr LrD 2t'06'2016

HQFileRLAFileLic.No/Date:07l0l0958lDefer
i:01/80/050/0 0164lAM17l :071241040100399/AMl6/ 28'03'2016 Date:02'08'2016

"' ';;;n, ,n" committee noted that RA, Bangalore has forwarded only one copy of the application

of the firm. Therefore, NC decided i" "tr tni nn & firm to send another 3 sets of application

i""*pfete set) to DGFT HQ for consideration of the case'

t,

, ,Cur" is deferred to 02.08'2016'

tatt N誼ναm■ LC2/2016附 Name SAGE

HQ File
:01/80/050/00170/AM 17l :051241040100615/AM l61 28'03'2016

Decision: The committee decided to ratif, the norms based upon the written comments of DIPP vide

,ro r.i". r zls0l20 I 6/TSw/ 1 0 1 dated 2l'06'201 6 as under:-
l0l Advance Authorization .rv r" ratified as under on repeat basis as per firms Advance

Authorization No. 05103 49280 dated 15'03'2013:

1'QuantityofimportitematSl.No.lmaybeallowedasl.l0Kgs./kg.contentinexportitems'
2.lmportitemsatSl.No.2to6maybeallowedasonnettonetbasiswithaccountability

clause.

, RA may take further necessary action accordingly'

ic,,.No.:r8/6/80-ALCz,ot6 
il?,irffi'-il+i3ftiRHt H$r1,,f'e:6/80- B:r:lL.
PRIVATE LTD 21.06.2016

I HQ File RLA File f-';I"l3,i''34too420tz 
Defer

i :01/80/0 5O:OOITTlAM:Tl :341211040100580/AMl6/ 28'03'2016 Date:02'08'2016

ll02 i;;;;rThe committee noted that RA, Vadodara has forwarded only one copy of the application of

i rthe firm. Therefore, NC decided to ask the RA & firm to send anothei 3 sets of application (complete

, set) to DGFT HQ for consideration of the case'

, Case is deferred to 02'08'2016'

coMPANY PVT.LTD.,

RLA File

108/24/040/00436/AM16/

21.06.2016

Lic.No/Datc:0810137476

22.03.2016

Defer

Date:02.08.2016

13.06.2016 forbeen sent to MSME on

■03‐ 10 File
1  101/80/050/00131/AM17/

1  1Decision:The COmmittec

RLA F‖ e

103/94/040/01104/AM16/

noted that DIPP Vide lD

Mcet No/Date:6/80‐
      ‐

ALC2/2016
21.06.2016

Lic.No/Date:0310803601

29.032016

No.12/50/2016/TSW/41 dated

case No.:20/3/80-ALC2/2016 Parり Name:GODREJ&
BOYCE MFG CO.LTD.,

METALS  Meet No/Date16/80-
ALC2/2016
21.06.2016

Status:
Approved

Status:

Deferred

Defer

Date102.08.2016

21.06.2016 has
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raiscd dcflcicncy in thc flrlll's applicatiOn as under and decided tO send it to the f1111l tO furnish reply:

:

1104

:  1. Details OfimpOrtた ems at si.No 6to 8&10 to

1  2. Detailed calculations for the quantヒ ies of

,          SuppOrted by overiay areas and thicknesses.

,CaSC iS deferred to 02.08.2016.

11:`｀も。:0'6/86:ALё 2ん016 .|五■Na轟よ十RE「 iLЁ面ЁS
i                    lWIRE INDIA PVT LTD

HQ File

:01/80/050/00168/AM17/

13 and their specific use in export items.
welding materials required for overlay

RLA File

:34/21/040/00616/AM16/

RLA File

:05/23/040/00552/AM16/

PRIVATE LIMITED

RLA File

:03/95/040/00855/AM16/

Meet No/Date:6/80-

ALC2/2016
21.06.2016

.Lic.No/Date:3410042016 1

29.03.2016             1

has bccn scnttO MSME on

Meet No/Date:6/80-

ALC2/2016
21.062016

Lic.No/Date:0510398074

30.03.2016

has been sent tO DIPP on

IStatus:        |

lDeferred    i

lDcfer      i
lDate:02.08.20161

13.06.2016 forl

,Status:        |

IDeferred      l

lDefer      l
lDate:02.08.20161

13.06.2016 forl

105 1HQ Filc

101/80/050/00172/AM17/

1061HQ Filc
101/80/050/00195/AM17/

HQ Filc

:01/80/050/00196/AM17/

1辮器:『li露蝋I累晃凪竃電翼般淑:∫鰐留

Case No.:13/6/80‐ ALC2/2016 Party｀ 五mさ :Js MЁ DiMAX
I                    PVT LTD

IDecision:The COmmittcc nOted that the nrm's application
examina● on and cOmments.Case is deferred tO o2.08.2016.

ICase No.:36/6/80‐ ALC2/2016 Par7 Name:L&T― MHPS
I                    TURBINE GENERATORS

:107
1

:

Decision:The COmmittcc nOted that the■ rm's application
exanlinatiOn and colnlllents.Case is dcferrcd tO o2.08.2016.

Case No.:37/6/80¨ ALC2/2016  Par"Name:L&T― MHPS
TURBINE GENERATORS
PRIVATE LIMITED

RLA File

:03/95/040/00859/AM16/

IMeet No/Date:6/80-

ALC2/2016
121.06.2016

1Lic.No/Date:0310803636

130.03.2016

has been sent to E)HI on

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Lic No/Date:0310803635

30.03.2016

has been sentto DHI On

IStatus:        |

IDeferred    l

lDefer      l
lDate:02.08.20161

13.06.2016 forl

IStatus:

I)eferred

Defer

lDate:0208.2016

13.06.2016 for

lStatus:

I)eferred

Decision: The Committee noted that the firm,s application
examination and comments. Case is deferred to 02.08.2016.

Case No.:42/6/80-ALC2/2016  Parり Name:REFORM T00LS MeetNo/Date:6/80-
PVT.LTD,             ALC2/2016

121.06.2016

108お3島泥50/00202晨 M17  1ち 璃 i:λ:;ill    Liも
｀ルb農もb力 6,b`Ь慧ど b8fer…

…
 :

M16/    30.03.2016         1Date:02.08.20161

:需惚需鍮喩壺「1需需″1鳳喩霊潔聡鳳:聾1濡 |

: ito DGFT HQ fOr COnsideration ofthe case.Case is deferred to 02.08.2016.           |
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case Nα 8κβは LCν川 6器
ミ猥 I博:硼 Ⅷ

Y

HQFileRLAFileLic.No/Date:0510398086.Defer
.:01/80/050/00167/AMl7/:051231040100549/AMl6/31.03.2016Date:02.08.2016

: ,Decision: The comminee noted that DIpp vide IDNo'12/50/2016/TSw/109 dated 2l'06'2016 has

:109 raised deficiency-ii';; fi;,, appticutio"n a. unJ". and decided to send it to the firm to furnish reply:-

l..lnformationinrespectofSl.No.3,4,5&llofStandardDeficiencyFormat...2.QuantityofimportitematSl.No.4inmetersalsoinadditiontoitsweight.

,3.QuantitiesofimportitemsatSl.No.5,6,8&ginNos.alsoinadditiontotheirweights'

Case is deferred to 02'08'2016'

RLA File

i31/83/040/00189/AM16/

Meet NO/Date:6/80-

ALC2/2016
21.06.2016

Meet No/Date:6/80-
ALC2|2016
21.06.2016

Lic.No/Date:3 I I 0066 I 04

31.03.2016

has been sent to DHI on

Status:
Deferred

Defer
Date:02.08.2016

13.06.2016 for

Status:
Deferred

Case No.:20/ 6t80'ALC2l20l6 Parry Name: KALYANI
MAi(ION WHEELS LIMITED

IⅢ鵠臨::ふ 17りAMロ
|  IDecision:The COmmittee nOtCd that the flrm's applicatiOn
l   lexalllination and conlinentS.Casc iS deferrCd t0 02.08.2016.

Case No.:7/6 l8O'ALC2l20l6 Party Name:-ISGEC HEAVY Meet No/Date:6/80-

ENGINEERING LIMITED ALC2I2OI6
21.06.2016

| 1器肌5υ0016αAM 17  戦淵i01056ダAMlα  》蹴り記
αOЯ 0398124 3重

L2Ю&2016

111織 Ⅷ c肌 二lWllぜ
∝d山江 馴 PP宙dC D NQ95餅 2016/TSWH l dtted tt 

Ю62創 6憮

application as under and dCCided to Send it to the flrm to furnish reply:‐

| 
‐  1 醤L器7:lin::;:■1litざミff′ i胤亀肌l∬ ll:需:fご1:脳』lim試

・

‐   ‐Casc iS deferred t0 02.08.2016.

Status:
Deferred

Catt N∝ lνα80-ALCν 2餌 6:響
せT:
SEN10R INDlA  MCet NO/Date16/80‐

RLA File

:05/24/040/00573/AM16/

ALC2/2016
21.06.2016

Lic No/Date:0510398118

1ol.04.2016

has bcen sent tO DIPP On

StatuS:

Deferred

Defer      ‐

Datc102.08.20161

13.06.2016 for.

H21器航5υOm 6りAM口
lDecision: The Committee noted that the firm's application

examination and comments' Case is deferred to 02'08'2016'

case No。 :29/6/80‐ ALC2/2016

HQ Flle

:01/80/050/00188/AM17/

IDecision:Thc COmmittec

Party Name:DEE         I
‐DEVELOPMENT
ENGINEERS LTD.

RLA File

:05/23/040/00569/AM16/

noted that the flrm'S applicatiOn

Meet No/Date:6/80‐

ALC2/2016
2106.2016

Status:
Deferred

:Fδ%路
C05103981233荒ぉ2Ю&2016

has been senttO DH1 0n i3.06.2016 for

24
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cxanlinatiOn and conllllcnts.Case is deferrcd t0 02.08.2016.

Case No.:19/6/80‐ ALC2/2016 Paty Name:JOHNSON
MATTHEY INDIA PVT.LTD.

Mect No/Date:6/80-

ALC2/2016
21.06.2016

Status:
Deferred

114 HQ File
' :01/80/050100178lAMlll

RLA File

:05/23/040/00014/AM17/
Lic.No/Date:0510398161 1Defer

ll.04 2016              Date:02.08.2016

has been scntto MSME on 13.06.2016 forDecision: The Committee noted that the firm's application
examination and comments. Case is deferred to 02.08.2016.

iCasc No。 :23/6/80¨ ALC2/2016  Paty Namc:GESTEK       IMcet No/Date:6/80¨
ENGINEERING PRIVATE   ALC2/2016
LIMITED                21 06.2016

HQ File RLA File Lic No/Datci05 10398176
:01/80/050/00l82lAMl7l :051231040100005/AM I 7/ t2.04.2016

,,, Decision:Thecommitteedecidedtoratifythenormsbaseduponthewrittencommentsof DIPPvide
ID No. 1215012016/TSW/l l5 dated 2l .06.2016 as under:-

7. Words "containing 1690 Kgs. of Carbon Molecular Sieves" may be suffixed with the
description of export item.

2. Quantity of import item may be allowed as applied for i.e. 1690 Kgs. on net to net basis.

RA may take further necessary action accordingly.

Meet No/Date16/80-

ALC2/2016
2106.2016

Lic.No/Date:3110066115

12.04.2016

has been sent to DHI

Status:
Approved

Status:

Deferred

i lDefer

lDate:02.08.2016

on 13.06.2016 for

|  ICase No.:24/6/80-ALC2/2016 Parり Name:AUTOCOMP
,                       CORPORATION PANSE
I  I                   PRIVATE LIMITED

il161青 Q File              kLA File             l
l  l:01/80/050/00183/AM17/    :31/83/040/00002/AM17/    1

1  1Decision:Thc COmmittcc nOted that the flrm's application

l  lexamination and comments.Case is deferred to 02.08.2016.

:  ICase No.:21/6/80-ALC2/2016 Party Name:DEE
I  I                  DEVELOPMENT

'  I                    ENGINEERS LTD
117 11Q File

1  101/80/050/00180/AM17/
Lic No/Datc:0510398216 Defer
i3.04 2016             Date:02.08.2016

has been sentto DHI on 13.06.2016 for

Status:
Approved

Mcet No/Date:6/80‐

ALC2/2016
21.062016

Status:
Deferred

RLA File

:05/23/040/00015/AM17/

, ,Decision: The Committee noted that the firm's application
I rexamination and comments. Case is deferred to 02.08.2016.

Case No。 :38/6/80‐ ALC2/2016  Party Name:PERMANENT   Meet No/Date:6/80-
MAGNETS LIMITED       ‐ALC2/2016

121.06.2016

HQ Filc RLA F‖ e Lic.No/Date:0310803946

,,, :01/80/050100197lAMl7l :03195104010003llAMl7l 15.04.2016

Decision: The comminee decided to ratify the norms based upon the written comments of DIPP vide
ID No.1215012016/TSW/l l8 dated 21.06.2016 as under:-

1. lmport item may be allowed on net to net basis with accountability clause as
claimed by the firm.

\Yv
25 HTRADHAN DAS

Foreign Trade Developreni Ofii"",
Directorate Generat of Foreij#ra-o-e

Deparlment of Comm6rce- 
-

Udyog Bhawan, ttew Oeitri
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〕ERING LIMITED   ALC2/2016
,                                                      2106.2016

Status:
Deferred

IHQ Flle

101/80/050/00176/AM17/

DecisiOn:The COmmittee
19■aised deflciCncy in the flrln

RLA File

:05/23/040/00013/AM17/

nOted that DIPP Vidc ID
's application as under and

Lic No/Datei05 10398229  Dcfer
Date:02.08.201619042016

No.12/50/2016/TSヽV/119 dated 21.06.2016 has

l decided to send it to the flrm to furnish reply:―

1.     :nformatiOn in respeCt Of SI.No.3′
4′ 5′ 11&14 0f Standard DefiCiency Format′

export

2脚 :i路 mttnemsat… 4to6 m耐 ¨ ホ dm酬 詭 耐 旧 剛

…

Case iS dCfCrred to 02.08.2016.
:

lcase No.:28/6/80‐ALC2′ 2016  Pa“ y Name:GLOBE Hl‐
FABS Meet No/Date:6/80‐
ALC2/2016.LLP
21.06.2016

201器航5υOm 87AM副  ‐鷺ち酬iυ0000νAM副  ;蹴%識
αO"03982523荒Ъ2Ю&2∝ 6

1Decision:The COmmitee noted thatthe Arm's application has been sentto MSME on 13.06.2016 for

lexamination and commentS.Case is dcfcrred to 02.08.2016.

Case No.:26l 6t8O-ALC2t2Ol6 Party Name: MICRON Meet No/Date:6/80-

INSTRUMENTS PVT LTD ALC2I2OI6
21.06-2016

Lic No/Date:0510398274

22.04.2016

upon the written comlnentS Of DIPP Vide

Status:
Deferred

Status:
Approved

HQ Flle

:01/80/050/00185/AM17/

RLA File

Ю5/24/040/00024/AM17/

IDecision:Thc COmmittee decided tO rati″ the nOrmS based

1211R瀧 :翼礎樵lW::il:『∬ぶ麒1:llndCr_
t. Net weight of export product may be specified as 899'3 Kgs'

2. euantity of import item may be ailowed as 3858 Kgs. as 4.29 Kgs./Kg' content in export

product after taking 6% recovery from scrap'

RA may take further necessary action accordingly'

こaζ

`ヽ

6.:'7/`/80‐ ALC2/2016  Party Name:MICRON
INSTRUMENTS PVT LTD

Dr A Eira Lic'No/Date:0510398212
Hq rite RLA File

':01/80/050/00186/AMl7/:0512410401000231AM17122.04.20l6
,r, ,n.airion: The committee decided to ratifu the norms based upon the written comments of DIPP vide

I ID No.l2l50/20l6lTSWl122 dated2l'06'2016 as under:-

:AdvanceAuthorizationmayberatifiedasunderonrepeatbasis:
il.Netweightofexportproductmaybespecifiedas192.6Kgs.
I Z. Quantity of import item may be allowed as 1535'02 Kgs' as 7 '97 Kgs'/Kg' content in

Meet No/Date:6/80-

ALC2/2016
2106.2016

Status:
Approved

Fodq鮮颯筆fl?雷∩“́。1跡
1:露:戴無∬Б稲
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export product after taking 6% recovery from scrap.

RA may take further necessary action accordingly.

Case No.:58/6/80‐ ALC2/2016  Parり Name:L&T‐ MHPS
BOILERS PVT LTD

123 1HQ File
:01/80/050/00218/AM17/

124 1HQ File

l:01/80/050/00219/AM17/

125 1HQ Filc

101/80/050/00162/AM17/

126 HQ File
:01/80/050/00163/AM17/

RLA File

:03/95/040/00902/AM16/

RLA Filc

:03/95/040/00792/AM16/

RLA File

i08/24/040/00032/AM17/

RLA File

:08/24/040/00031/AM17/

Meet No/Date16/80‐

ALC2/2016
21.06.2016

Lic.No/Date:0310804132

25.04.2016

has been sent to E)HI on

Status:
Deferred

Defer
Date:02.08.2016

13.06.2016 forDecision:The COmmittce notcd that the flrm's application

exanlination and colnlnents.Case is deferred to 02.08.2016.

Case No.:59/6/80‐ ALC2/2016 Party Name:L&T―MHPS
BOILERS PVT LTD

Meet No/Datei6/80-

ALC2/2016
2106.2016

Lic.No/Date:0310804134

25.04.2016

has been sent to E》 Hl on

Status:
Deferred

Defer
Date:02.08.2016

13.06.2016 forDecision: The Committee noted that the firm's application
examination and comments. Case is deferred to 02.08.2016.

Case No.:3/6/80-ALC2/2016  Parり Name:ANGIPLAST    Meet No/Date:6/80-
PRIVATE LIMITED        ALC2/2016

21.06.2016

Lic.No/Datc:0810137766

26.04.2016

Status:
Deferred

Defer
Date:02.08.2016

(Chemical) onDecision:The Committee notcd that the■ 1lH's application has bcen sent to MSME
13.06.201 6 for exarnination and colllinents.Case is deferred to 02.08.2016.

Case No.:4/6/80-ALC2/2016  Party Name:ANGIPLAST    Mcct No/Date:6/80-
PRIVATE LIMITED       ALC2/2016

21.06.2016

Decision: The Committee noted that the firm's application has been sent
13.06.2016 for examination and comments. Case is deferred to 02.08.2016.

Lic No/Date:0810137765 Defer
2604.2016

Status:
Deferred

Date:02.08.2016

to MSME(ChcmiCal)On

Case No.:29/3/80-ALC2/2016  Pa“y Name:M JGROUP Meet No/Datc:6/80-

ALC2/2016
2106.2016

Status:
Deferred

Date:02.08.2016

Status:
Deferred

HQ File

:01/80/050/00141/AM17/
RLA File

:10/24/040/00006/AM17/
Lic.No/Date:1010059465 1Defer

27.04.2016
127

Decision: TheComrnitteenotedthatremindertothefirmandRAwasissuedon20.05.20l6forhard
copy of the application of the finn on 20.05.2016 through email and decided to send another reminder
to the firm and RA to send 4 sets of application along with online data of the application for
consideration of the case.

,Case is deferred to 02.08.2016.

1281Case No.:14/6/80-ALC2/2016  Party Namc:SPIROTECH    Meet No/Date:6/80-
HEAT EXCHANGERS PVT. IALC2/2016

27
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LTD.

LTD.

RLA F‖ e

:05/23/040/00574/AM16/

21.06.2016

Mect No/Date:6/80-

ALC2/2016
2106.2016

Lic No/Date:0510398319

127.04.2016

has been senttO DEIT

Status:         |

Deferred    l

Defer      l
Date:02.08.20161

0n13.06.2016 for

1器鵬 5υOm 7νAM剛   鷺 ち淵 iOЮ06劉ハM附   罪 δ%mCO・
03983劉
3荒L2Ю&2い 61

ibιtision:The Committee noted that DIPP Vide ID No.12/50/2016/TSW/128 datcd 21.06.2016 hasl

iraised deiCiency in the illll's application as under and decided to Send it to the■

rm to ftlrnish reply:― ‐

1  1. Quanuty Of export tems at SI.No.1&2in Nos.also in add■
iOn tO their weights.     :

1  2.  lnformation in reSpect Of SI.No.4′
5&11 0f Standard Denciency Format′

export productl

l        wise.                                                                         '

lcase is deferred to 02.08.2016.

| を表 品 歯 θ患6_ALё

'た

創 6 Paryが
:受:ぶ 選 野 詩 T 鼈 き棚 TCθ

帥‐

淵 ed l

LTD                  21.06.2016                      1

: 1器 航 5υ00174ハM17  1LAn僣
      Lに .Nυ ttα0510398330 Detr  l

:05/24/040/00611/AM16/    27.04.2016        Date:02.08.20161

1  Decision:The COmmittee noted that DIPP Vide lD No.12/50/2016/TSW/129 dated 21.06.2016 hasl

11291rJsed deicに ncy h me■ m's apメ tadOn aS under and dedded tO Send■
tO the nrm tO ttmish reメ y‐

‐

1.   Quantity of exportitems at Sl.No.1&2in NoS.also in addition to their weightS.

2.   lnformation in reSpect Of Sl.No.4′
5&11 0f Standard DefiCiency Format′

export product

wise.

Case is deferred to 02.08.2016.

case品.力αttALし わm6Mぶ
慾 、A PVT

130器航5υ0018VAM17
Decision: The Committee noted that the firm's application

examination and comments' Case is deferred to 02'08'2016'

6 P:|INamellSGEC HlTACHI MeetNo/Date:6/80‐case No.:25/6/80‐ ALC2/201 ALC2/2016zoSEN LIMITED
21.062016

RLA File Lic'No/Date:0510398320 Defer
HQFile Yi^','l:^ ^rrr,/ liin-l,"* Date:02.08.2016
:01/80/050/00184/AMl7/:0512310401000261AM17127.04.2016

Decision: The committee noted that DIpp vide ID No.l2l50/2016/TSW/131 dated 21'06'2016 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

1. lnformation in respect of sl. No. 3, 4, 5,11 & 14 of Standard Deficiency Format' export

Product wise.

2. Quantities of imPort items at Sl'

weights.
3. Quantities of import items at Sl'

weights.

Case is deferred to 02.08.2016.

Status:
Deferred

No.5,6′ 8′ 9′ 15&18 in Nos.also in addition to theiri

No. 10′ 11, 16 & 17 in meters alSO in addition to theirl

F



132 HQ File
:01/80/050/00217/AM17/

133 1HQ Filc

101/80/050/00220/AM17/

134 1HQ File

101/80/050/00142/AM17/

135 1HQ File

l:01/80/050/00204/AM17/

巨0〒

「

~~~~~~―――

1:01/80/050/00210/AM17/

ICasc No.:16/6/80¨ALC2/2016

1371

.HQ File

101/80/050/00175/AM17/

RLA File

:03/95/040/00026/AM17/

RLA File

:03/95/040/00944/AM16/

RLA File

:05/23/040/00403/AM16/

RLA File

:08/24/040/00029/AM17/

RLA File

:08/24/040/00428/AM16/

Paty Name:TITAGARH
WAGONS LIMITED.

RLA File

:02/24/040/00005/AM17/

Mcet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Date:0310804236

27.04.2016

has becn sent to DIPP on

Status:
Deferred

IStatus:

IDeferred    l

lDefer      l

lDate:02.08.20161

13.06.2016 forl

Status:
Deferred

Date:0208.2016

DIPP(Chemical)On

Status:        ‐
Deferred    l

lDcfcr      l
Date:02.08.20161

(ChemiCal)On

Status:

Deferred

Status:
Deferred

Case No.:57/6/80-ALC2/2016 Party Name:PHOENIX FOILS

PVT.LTD.
Meet No/Date:6/80-

ALC2/2016
21.06.2016

Lic.No/Date:0310804256 Defer
27 04 2016             Date:02.08.2016

has becn sentto DIPP on 13.06.2016 forDecision: The Committee noted that the firm,s application
examination and commerrts. Case is deferred to 02.0g.2016.

Case No.:60/6180-ALC2/2016 Parry Name: PHOENtX FOILS
PVT. LTD.

Decision: The Cornrnittee noted that the firm,s application
examination and comments. Case is deferred to 02.0g.2016.

Case No.:30/3/80-ALC2/2016 Parり Name:GOLDEN ROLLS MeetNo/Date:6/80-
PVT LTD              ALC2/2016

21.06.2016

Lic.No/Date:0510398340 1Dcfer

29.04.2016

Decision: The committee noted that the firm's application has been sent to
13.06.2016 for examination and comments. case is deferred to 02.0g.201 6.

icaseNo.:4416180-ALC}/2016 PartyName:ANGIPLAST MeetNo/Date:6/g0-
PRIVATE LIMITED ALC2I2OI6

21.06.2016

Decision: The Committee noted that the firm's application has been sent to MSME
I 3.06.201 6 for examination and comments. case is deferred to 02.0g.201 6.

IDecision:The cOmmittee nOted that RA has

lTherefore,NC decided to ask the RA Ztt Яl:H

IE)(3FT卜
IQ fOr cOnsideration ofthe case.

Case is deferred to 02.08.2016.

Lic.No/Datc:0810137804

02.05.2016

Mcet No/Date:6/80‐

ALC2/2016
21.06.2016

Meet No/Date:6/80-

ALC2/2016
21.062016

Case No。 :50/`/80-ALC2/2016  Par"Name:VEE KAY
VIKRAM&CO LLP

136

Lic No/Datei0810137829 Defer
03052016 Date:02.082016

forwarded only one copy of the application of the firm.
to send another 3 sets of application (complete set) to

‐Lic.No/Date:0210206664 1Defer

05.05.2016             1Date:02.08.2016
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rDecision: The committee noted that RA has forwarded only one copy of the application of the firm' 
'

,Therefore, NC decideJ io u.k the RA & fi;; to send another 3 sets of application (complete set) to

IOGFT HQ for consideration of the case'

:_1瞥,_ll,,ヤ1,中 97fl・ 7'19_

l~T品
■5/6/8工Ata血ご

1癬
Ntti翻羅彗
パ↑
 非脳 rttl

1381鵠臨::1120yAM副  1胤ち鵬:υ0005″AM岬  ‐譜渕記
αO譴 m378763索Ъ2Ю&2∝ 61

1  1Decision:The COmmitee nOted that the■
rln's application has becn sent tO MSME(ChemiCaり

onl

l  113.06.2016 for examination and COmments.Case iS deferred to 02.08.2016.              |

.こ ist N8::40/6/80‐ ALC2/2016  Parり Name:BGR ENE☆
GY   Meet No/Date16/80-
ALC2/20161                   SYSTEMS LIMITED,
21.062016

11391器航590020υ AM副  1跳舗liOЮOm7AM岬  腎渕脱
α04Ю %毬983荒Ъ2Ю&2∝ 61

1 Decisior Th COmm血 ∝ n∝

“

ぬ江 hπd∞ py J tte irmヽ
露 1出 :総 1議 ilttil『淵 |

and deCided tO Send reminder tO■ rm&RA to fOnvard 4 sets ol

‐lo DGFT HQ fOr COnsideratiOn ofthe caSe.Case is dcferrcd t0 02.08.2016.

l tase N81と 対 m‐ALCν2い6辮
柵 黙ItttVttMs 造 き州 Tα

αЮ‐

絆 ed l

‐  .                   INDlA PRIVATE LIMITED   21 06 2016                   1

11401器
航 5υ002mttMtt  RLA nに

     bα Nげ Datα 04Ю 161896 Dctr  l

.104/24/040/00005/AM17/    10.05 2016        Datc102.08.20161

D面 豆Or Th COmm置 ∝ n∝d tllat hπd∞ py J tte irmヽ
露 I笛1:聡 lttilttli『認 |

‐and decided to Send reminder tO flrmパ し
RA to fO「ward 4 sets c

l lto DGFT HQ fOr COnsideration ofthe caSe Case is deferred to 02 08.2016.

,'..'']
Status:
Deferred

Status:
Deferred

lё :se No。 :46/6/80‐ ALC2/2016 Party Name:MAGNA
I                    ICLOSURES AUTOMOTIVE

IPRIVATE LIMITED

1器脇5υ0020αAⅢ 7

Meet No/Date:6/80¨

ALC2/2016
21.06.2016

Lic NO/Datc:0410161899

1005.2016

Status:
Deferred

Defer
Date:02.08.2016

r 13.06.2016 for

RLA Flle

:04/24/040/00030/AⅣ l17/

Party Name:

LTD.

ド
|  |む iζι No.:51/6/80‐ ALC2/2016
1  1
1 1

tO MSME on

ヤЁЁLINЁ MЁbIA McetNo/Date:6/80-
ALC2/2016
121.06.2016

iDecision: The Committee noted that the firm's application has been sent

,.**i""ti", and comments. Case is deferred to 02'08'2016'

Status:
Approved

HQFileRLAFileLic.No/Date:0210206671
142.g17397950/0021|lAM|l1:021241040100001/AMl7/10.05.2016

Decision: The committee decided to ratifu the norms based upon the written comments of DIPP vide

IDNo.12150/2016/TSWll42dated2l'06'2016asunder:-
, Advance Authorization may be ratified on repeat basis as per their Advance Authorization
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No.0210204923 dated 05.09.2014 as under:

1. Total net of export products may be specified as 177.06 MT.
2. Quantities of import items at Sl. No. 1 to 9 may be allowed on net to net basis with

accountability clause.
3. Word" Relevant" may be prefixed with the description of import items at Sl. No. L0,12& 13.
4, Quantity of import item at Sl. No. 10 may be allowed as applied for i.e.4080 Kgs. inclusive of r

0.50/。 wastage as claimed by the firm.

5。  Quantities ofimport items at SI.No.11&12 may be allowed as l.02 Kgs./Kg.cOntent in thel
export product.

6. Quantity of import item at Sl. No.
in the export product.

13 may be allowed as 20000 Kgs. as 1.02 Kgs./Kg. content

RA may take ftltther ncccssary action accOrdillgly.

iCase No.:55/6/80¨ ALC2/2016  Palty Name:SHREE SAI OTO
I               TUBES MILL LTD.

IИ

3:器
品鬼50Ю 021ヌAM17

144 1HQ File

101/80/050/00216/AM17/

HQ File

:01/80/050/00213/AM17/

RLA File

:03/95/040/00066/AM17/

RLA File

:03/95/040/00075/AM17/

RLA Filc

i03/95/040/00133/AM17/

IMeet No/Date:6/80-

ALC2/2016
21.06.2016

Lic No/Date:0310804638
112.05.2016

has been sentto E)IPP on

Status:
Deferred

Defer
Date:02.08.2016

13.06.2016 forDecision:The COmm貴 tec noted that the Яm's applた a」on
cxamination and colnincnts.Casc is dcfcrred to 02.08.2016.

ICase No.:56/6/80¨ ALC2/2016 .Parり Name:PHOENIX FOILS
I                    PVT.LTD.

Mcet No/Date:6/80-

ALC2/2016
21062016

Lic.No/Date:0310804725

17.052016

has been sentto E)IPP on

‐Status:

1)eferred      .

IDefer      l
lDate:0208.20161

13.06.2016 fori,Decision: The Cornrnittce noted that the firm's application
examination and comrnents. Case is deferred to 02.08.2016.

,Case No.:53/`/80‐ALC2/2016  Patty Name:TEMA INDIA   Meet No/Date:6/80-
LIMITED               ALC2/2016

21.062016

Status:
Deferred

Lic.No/Date:0310804781 1Defer      l
18.05.2016         1Datc:02.08.20161

れ45

Decision:
. The Committee noted that DIPP vide ID No.l2l50/2016/TSW/145 dated 21.06.2016 has raisedt
deficiency in the finn's application as under and decided to serrd it to the firm to furnish reply:- 

l

i

1. lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format, export product i

wise.
2. Quantity of import item at Sl. No. 1 in meters also in addition to its weight.
3. Quantities of import items at Sl. No. 2 to 5 in Nos. also in addition to their weights.
4. Detailed calculationsforthe quantityof Tubes (import item atSl. No. 1)supported by lengthi

and number of tubes in the export products. 
i

Separate quantities of Welding Electrodes, Welding wires/strips, Welding Fluxes etc.

lnformation in respect of Sl. No. 14 of Standard Deficiency Format for Welding Consumables I

5

6.

(:mpOrt ttem at SI.No.11)
7. Total requirement of each importitem′ |

3

Uuツ ‐●

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ



icase is deferredto 02.08.2016.
:

iCaSe｀
二34/6/8工 Atё

'ん“̀lm納
よ

1147 1HQ Flle

TEMA INDIA   IMeet No/Datc:6/80‐
ALC2/2016
121.06.2016

'No/Date:0310804782 Defer I

:frq Pif. RLA File Lic

.:01/80/050/0o2l4lAMlll:0319510401001321NMll18.05.2016oate.02.!!:?01.6:
;p viJe tD No.t2150/2016/TSw n46 dated 21.06.2016 has.

rDecision: The Committee noted that DII

,raised deficiency in the firm,s application as urd", and decided to send it to the firm to furnish reply:- 
l

Mcet NO/Date:6/80-

ALC2/2016
21.06.2016

Lic.NO/Date:3010103785

19.052016

has bcen sent

Status: 
I

Deferred :

Status:
Deferred

Defer

146

L. lnformation in respect of Sl. No. 3, 4, 5 & 11 of standard Deficiency Format' export

Product wise.

2,QuantityofimportitematSl.No.linmetersalsoinadditiontoitsweight.
3.QuantitiesofimportitemsatSl.No.2to4inNos'alsoinadditiontotheirweights.:
4. Detailed calculations for the quantity of rubes (import item at Sl. No' 1) supported by 

'

length and number of tubes in the export products' . t-1.-.^^ rr,^r.rinn
5. Separate quantities of welding Electrodes, welding wires/strips' welding Fluxes etc' I

6. ::?::il:lj: tr*lil'l,t'rl"*n". ,o or Standard Dericiencv Format ror werding,

Consumables (import item at Sl' No' 9 )

7 . Total requir"*"ni of each import item, export product wise, in a tabular form'

:ッ露1,1,やI",9191?911

摯
ざ馬iわた面:ALCシ

'bi`:需総需 ::血
ヤ

「

I rDecision: The committee noted that the firm's application
, iexamination and comments. case is deferred to 02.08.2016.

ltitも 6ヽ.:`i'6/80‐ ALC2/2016 1Party Name:EBM¨
PAPST

'NDIA PRIVATE LIMITED

:01/80/050/00209/AM17/

И81器脇5υ0022VAM17

S.No.141

貼 A Filc

i30/24/040/00004/AM17/

RLA File

:04/24/040/00033/AM17/

IDate:02.08.20161

to DIPP on 13.06.2016 fOrl

Mcet No/Date16/80-    |
ALC2/2016
2106.2016
.Lic.No/Date:0410161947

19.05.2016

has becn sent tO DIPP on

StatuS:         |

Deferred    l

lDefer      l
Date:02.08.20161

13.06.2016 forllD..irio.r, The Committee noted that the firm's application

examination and comments. Case is deferred to 02'08'2016'

∬:::
l貿卵:鏑

.NO.
HQF.No.01/80/162/00004/AM16/D

ES― I

Lic.No.&
date

Case No. A- 02 4ヽ/s.LⅣIT

(Indiの   PVt・

Ltd.,
3110065258

dt.06.02.2015
Meeting No.06/17 RA.F.No.31/83/03り/0∪ UU4/AIVll D

Date:21.06.2016 Request 10r llXatlon oi norrns lor

Annual  requiremcnt  under  para

4.24(v)
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Decision: The committee decided to ratify the norms
No.3 (95)/15-TSW (B) dated 10.06.2016 as under:_

"ln the absence of calculations, as per SION

RA may take further necessary action accordingly.

S.No.142

Decision: The committee decided to ,utify t1.,"

based upon the written comments Of DHI宙 de U0

C-920."

No.Nil dated lo.06.2016 as under:―

"lmport may be allowed under repeat

norms based upon the

basis with AA No.3l

written comments of DHI宙 de U0

10065258 dated 06.02.2015''

RA may take further necessary actiOn accOrdingly.

S.No.143

Case No.A/R-121 M/s. Thermax

Ltd.. Pune

HQF.No.01/80/050/01550/AM09/D

ES.I

Lic.No.&
datc

3110036393

dt.11.12.2008

Meeting No.06/17 RA.F.No.31/24/040/00296/AM09
Date:21.06.2016 Request for revision of norms.

Decision: The Committee noted that the firm's r"pfyuuAaitio*l information dated 13.06.2016 has been
sentto DHl on i3.06.201 6 for exanlinatiOn and colninents.

Case is deferred to 02.08.2016.

S.No.144

Decision:The cOmmittee nOted that

for cominents.

Case is deferred to 02.08.2016.

S.No.145

firm's request dated 03.08.2015 has been sent to DHI on 26.0g.2015

M/s.  ISGEC
Hcavy

Engineering

Case No. A- 03 4ヽ/s.   LMT

(India)   Pvt.

Ltd.、

HQF.No.01/80/162/00008/AM16/D

ES― I

Lic.No.&
datc

3110065291

dt.24.02.2015

Ⅳ[ceting No.06/17 RA.F.No.31/83/039/00005/AⅣ l15
Datc:21.06.2016 Request fOr flxation of nollllS for

Annual  requirement  under  Para

4.24(v)

Casc No.A/R-91 M/s.  ISGEC
Hcavy

Engincering

Ltd.,

Yamunanagar

HQF.No.01/80/050/00220/AM15/D

ES.I

Lic.No.&
date

Meeting No.06/17 RA.FoNo.05/23/040/00084/Aレ 115 0510388030

dt.03.06.2014Date:21.06.2016 Request for revision of norms

Case No.A/R-92 HQF.No.01/80/050/00538/AM15/D

ES.I

Lico No.&
date

Meeting No.06/17 RA.F.No.05/23/040/00393/AM15 0510392240
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n"q.re.t for revision of norms dt.02.12.2014

孫 :21.06.2016 Ltd.,

Yamunanagar
DH10n 26.08.2015has been sent 10

case is deferred to 02.08.2016.

S.No.146
o0043/AM15/D

ES.I

Lico No.&
dateCu.. No. A/R-95 M/s. Power

wind Ltd',

Gurgaon
0510375759

dt.09.01.2014
RA.P.No.O 5 124 I 040 I 00344/AM I 4
_-R"qrrett 

for fixation of norms
繭 gNo.06/17

D"tq 2l-06.2016
ated 20.05.2016釧 ぬ d郷 洲 6 hs

‐  ・    ́      ――・ ^`:^´ ^,、 rl i■′ln,t,re the norms and WastageDecIS10n: ine し OHHH:し 爬・
 Hυ ‐ u し1■

“
し V― ~^~  ~

prOvided commentS.HOWevCr,What is the basiS Of rccommendation and what are the norms and Wastage

On items of import have nOt been specifled by C&PC.NC,therefore,decidCd tO refer the caSe to MSME

(ChemiCal DiviSion)fortheir comments.

case is deferred to 02.08.2016.

S.No.147

飩巌

“

∽ Ю剛 5

for comments.

Case iS deferred to 02.08.2016.

S.No.
HQF.No.01/80/030/o0473/AM15/D

ES.I

Lic.No.&
date

case No.A/R… 136 M/s.

Motherson

SuFni Systems

Ltd.,   New
Delhi

0510391465

dt.07.10.2014
ⅣIecting No.06/17

RA.F.No.05/24/04U/UUjU1/AIVll D

詢 .06.2016 Request tor llxatlon or rlt-llr

ρ力 pr

ffie noted thatthe firm's request datcd 17.07.2015 has

29.12.2015 for examination and comments'

file) dated 20'05'2016

has provided comments' However' what is the basis of recommend::t"::::i*":ffi1;:i:f:H:ttr;
has prOVided cOmlnenls.■oWじ V● 1,W l10し

■0し■■V ϋ‐・~

On items of import have nOt been Specifled by C&PC.NC,thercfore,decidcd tO refCr the case tO MSヽ

4E

(ChemiCal D市 isiOn)fOr their commentS.

48

541/AM15/D
M/s.

Motherson

surni SystcmS

Ltd.,   New
Delhi

case No.A/R-110

0510377258

dt.27.01.2014

0497/AM15
Meeting No.06/17

Requ-est fot frxation of norms
Datα 21.06.2016

Case iS deferred to 02.08.2016.
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S.No.149

Casc No.A/R… 138 M/s.UNI VTL
Precision Pvt.

Ltd.,Dharwad

HQF.No.01/80/050/00417/AM15/D

ES.I

Lic.No.&
date

Meeting No.06/17 RA.FoNo.03/95/040/00338/Aヽ 415 0310787040

dt.18.07.2014Datc:21.06.2016 Request for fixation of norms
Decision: The committee noted that the firm's request
29.12.2015 for examination and cornrnents.

Case is deferred to 02.08.201 6.

dated 27.07.2015 has been sent to MSME

M/s.

Comp

P\rt.

Nashik

Decision: The committee noted that the firrn's
29.12.2015 for examination arrd comments.

Case is deferred to 02.08.201 6.

request dated 27.07.2015 has been sent to MSME on

M/s.

Donaldson

India Filter
Systems Pvt.

Ltd.. Gurgaon

Decision: The committee noted that the firm
15.03.2016 for examination and comments.

Case is deferred to 02.08.2016.

s application datcd 15.01.2016 has been sentto DEIT on

M/s. Prijai
Heat

Exchangers

Pvt. [-td., Navi
Mumbai

Decision: The committee decided to rnodi! the norms based upon the written comments of DIPP vide ID
No.l2150/2016-TSWlSl-A/R dated 21.06.2016 for the purpose of regularisation of the above mentioned
AA as under:-

Wo'

3s -"?kj'ffi:{[:',}Hi#3

Auto

India

Ltd.,

S.No.150

Casc No.A/R-139 HQF.No.01/80/162/00007/AM16/D

ES.I

Lico No.&
datc

Meeting No.06/17 RA.F.No.31/24/040/00142/AⅣ l13 3110056333

dt.27.11.2012Datc:21.06.2016 Request for fixation of norms

S,No.151

Casc No.A/R… 178 HQFoNo.01/80/050/00145/AM16/D

ES.I

Lic.No.&
date

Meeting No.06/17 RA.F.No.05/23/040/00074/AM16 0510394576

dt.16.06.2015Datc:21.06.2016 Request for fixation of norms

S.No.152

Case No.A/R‐ 181 HQF.No.01/80/050/00657/AMH/D

ES.I

Meeting No.06/17 RA.F.No.03/95/040/00558/AMl

Request for revision of norms

0310603942

dt.01.12.2010Date:21.06.2016

Lic.No.&
date



1.

2.

Advance authorization was ratified in NC meeting dated 19.02.2013 for the purpose of

regularization and import items at Sl. No 2,7,8,9,71',16,17 & 18 were deleted as firm had

informed vide their letter dated 3tlto/zollthat they have not imported these import items'

However, as desired now, norms for import item namely, 'Brazing Rod" may be fixed as under

for the Purpose of regularization:

tmport items at Sl. No. 7(Brazing Rod) & 8 (Liquid Gas Flux) put together may be allowed upto

0.5 % of FoB value of export of export item at sl. No. 1 taking clue from sloN c-1175'

tmport items at sl. No. 1-6(Brazing Rod) & 17 (Liquid Gas Flux) put together may be allowed upto

o.5 % of FoB value of export of export item at Sl. No. 2 taking clue from sloN c-1175'

RA rnay take further necessary actiOn accordingly.

S.No.153

Decision: The committee noted that the firm's request has been sent DIPP On 09.05.2016 for

examination and comments.

Casc is deferred to 02.08.2016.

S.No.154

Decision: The committee noted that DIPP have givcn their observation in the case. NC decided to defer

the case for further deliberation.

Case is deferred to 02.08.2016.

S.No.155

Decision: The committee noted

examination and comments.

Case is deferred to 02.08.2016

that the firm's request has been scnl to E)IPP on 09.05.2016 for

HQF.No.01/80/050/00536/AM14/D

ES.I

Lic.No.&
datc

Casc No.A/R-20 M/s.    BliSS

Anand Pvt.Ltd.,

Gurgaon

(Haryan→

0510377954

dt.31.01.2014
Meeting No.06/17 RA.F.No.05/23/040/00425/Aヽ 414

Request for revision of norms
Date:21.06.2016

Casc No.A/R‐ 21 M/s.  MVS
Engineering

Ltd.,New Delhi

HQF.Nこ 01/80/050/00087/AM13/D

ES.I

Lic.No.&
datc

RA.F.No.05/24/040/00466/AM12 0510321214

dt.28.03.2012
Meeting No.06/17

Date:21.06.2016 Request tbr tixatton of norms

Casc No.A/R… 23 M/s.    ShiV
Industries,

Ludhiana

HQF.No.51/80/050/00217/AM16/D

ES.I

Lic.No.&
date

Meeting No.06/17 RA.F.No.30/24/040/00060/AM15 3010103470

dt.23.04.2015
Date:21.06.2016 Request for amendment

correction of norms

36



S.No.156

Case No.A/R…24 M/s. Godrej &.

Boyce Mfg. Co.

Ltd.. Mumbai

HQF.No.01/80/050/00H2/AM16/D

ES.I

Lic.No.&
date

Meeting No.06/17 RA.F.No.03/94/040/01101/AM16 0310794289

dt.02.03.2015Date:21.06.2016 Request for revision of Net weight
of export items at Sr. No.l,2,3,4 of
norTns

Decision: The committee noted that the finn,s
examination and comments.

Case is deferred to 02.08.201 6.

request has becn sent to E)IPP on 09.05.2016 for

S.No.157

Case No.A/R-25 M/s. 'l'ema India
Ltd.. Mumbai

HQF.No.01/80/050/00230/AM16/D

ES.I

Lic.No.&
date

Meeting No.06/17 RA.F.No.03/95/040/00105/AM16 0310796994

dt.01.07.2015Datc:21.06.2016 Request for amendment of export
items at Sr. No.07 of norms

Decision: The comtnittee decided to modify the norms based upon the written comments of DIpp vide
ID No. 1215012016-T5W/25-All{ dated 2t.06.2016 as under:-

7. Net Empty weight of export item at sl. No. 7 may be corrected L47 MT.

RA may take further necessary action accordingly.

M/s. 'l'ema India
Ltd., Mumbai

Decision: The cornmittee based upon the written comrnents of DIPP vide ID No.l2l50/2016-T5W/26-AIR
dated 2l .06.201 6 decided to irr Ibrrn the firrn as under:-

1. Quantity of import item at Sl. No. L1 has been allowed as applied for i.e. 115543 Kgs. as 1.074
Kgs/Kg. content in the export products.

M/s.IJI

Limitc

Kolkat

Bcngal

HA        
∬∬:

l熙耶鏑

S.No.158

Case No.A/R…26 HQF.No.01/80/050/00235/AM16/D

ES.I

Lico No.&
date

Meeting No.06/17 RA.F.No.03/95/040/00285/AM16 0310797166

dt.10.07.2015Date:21.06.2016 Request for amendment of export
items at Sr. No.l l of norms

S.No.159

-inde India
ld,

ta West

'l

HQFoNo.01/80/050/00221/AM16/D

ES.I

Lic.No.&
date

RA.F.No.02/24/040/00061/Aゝ 416 0210205993

dt.17.07.2015Request for fixation of norms
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DecisiOn: The COmnlittee noted that the flrm's rCquest

examination and comments.

case is deferred to 02.08.6.2016.

has been sent to DIPP On 09.05.2016 for

No.160

ffied thatthe firm's request has been sent to l)IPP on 09.05.20

examination and comments' Case is deferred to 02'08'6'2016'

SoNo.161

ased up-n ihe written comments of DHI

No.3(54)/l6.TSw(B)dated09.06.2016(copytobesenttothefirmandRA).

RA may take further necessary action accordingly'

S.No。 162

nOrisinnl The commitee decided tO ratify thc norms based upon thc wrtttcnDecision:The committe(

No.3(53)/16-TSW(B)dated 09・ 06.2016(copy tO be sentto the flrm and RA).

RA may take further necessary action accordingly'

S.No.163

comments of DHI

H   
瀾 :

l熊邸電器

S.

HaF.N 
" 

0 1/8o/o s oloo+o s /AM 1 6/D

ES.I

Lic.No.&
date

case No.A/R… 28 M/s.GodrcJ &
Boyce Mfgo Co.

Ltd。 ,ヽ4umbai
0310798769

dt.09.09.2015
Meeting No.06/17 RA.「 .NO.U5/ソ 4/U4U/UUttD O/

Date:21.06.2016
Request 10r r,vlSl°n OI 1loIIIlb

6 for

HQF.No.01/80/05ё /00640/AMH/D

ES.I

Lic.No.&date
casc No.A/R-01 M/s.

Ognibene

India Pvt.

Ltd., Pune

3110045249

dt.27.10.2010
Ⅳlecting No.06/17

Date:21.06.2016
vide U0

HQF.No.01/80/050/00704/AM10/D

ES.I

町ヽ

Lic.No.&date
case No.A/R-02 M/s.

Ognibene

lndia Pvt.

Ltd.,Pune

3110041696

dt.27.01.2010
Meeting No.06/17

Datc:21.06.2016 Request fbr lixatlon ol nornl
vide U0

.NO.

HQF.No.01/80/050/00349/AM13/D

ES.I

Lic.No.&date
Case No.A/R-45 M/s.Boti1 0il

Tools   lndia

Pvt.Ltd,Ncw
Delhi

(1)0510333407
dt.03.09.2012

(2)0510337301
dt.16.10.2012

(3)0510342940

Meeting No.06/17 RA.F.No.05/23/U4U/UUlソ 1/フヘlVl l D

RA.F.No.05/23/040/00270/AⅣ l13

RA.F.No.05/23/040/00412/AⅣ l13

RA.F.No.05/23/040/00428/AM13

RA.F.No.05/23/040/00389/AM13

38



Date:21.06.2016 Request for fixation of norms dt.10.01.2013

0510345058

dt.06.02.2013

0510341933

dt.31.12.2012

Decision: if,. Con*inee noted rhar rhe n.,
officer of Directorate General of lJydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said
goods were required for petroleurn operations vide letter dated20.06.20 l4.However, the firm has informed that
Directorate General of Hydro Carbon does not issue essentiality certificate for items which have already been
supplied or against PO which has already been executed. In the instant case, items have already been supplied to the
ONGC under Deemed Export category.

The Committee deliberated on the issue and decided to defer the case to 05.07.2016.

M/s.

Motors
Punc

Decision: The cornrnittee notcd
for examination and cotnlnents.

M/s. Plant

Engineering

Services.

Chennai

Decision: The committee decided to ratify the norms based upon the written comments of MSME vide
UO No.TL-1302419412016-MMM&A-DCMSME dated 21.06.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

M/s.

Enginee

Pvt.

Mehsha.

(Gujarat

Decision: T'he committee aftcr deliberating on

meeting decided to rnodify/amcnd the norms as

TLT
:ering India

Ltd.,
Iana

'at )

HQF.No.01/80/050/00439/AM16/

DES.I

Lic.No.&
date

RLA3 No.03/95/040/00656/AⅣl16 0310801408

dt.30.12.2015Request for modification in the

description of import item i.e.
"Air Filter" to "Sand Trap
Lourve" of norms

the issuc of change in the description ofimportitem in the

undCr:―

         HA::ii,11lif腎
:::39         Foreign:l:「

::

3:鰐師翼:器躙よ:ヽ

S.No.164

Force

Ltd.,

HQF.No.01/80/050/00866/AM08/

DES.I

Lico No.&
date

RLA,No.31/24/040/00129/AM08 3110030028

dt.27.07.2007Request for revision of norms

that the firm's additional information has been sent to DHI on 26.05.2016

S,No.165

Case No.A/R-47 HQF.No.01/80/050/00001/AMH/

DES.I

Lic.No.&
date

Meeting No.06/17 RLA,No.04/24/040/00009/AMll 0410113324

dt.23.04.2010Datc:21.06.2016 Request for fixation of norms

S,No.165A

Case No.A/R-48

Meeting No.06/17

Date:21.06.2016

Case No.A/R-46

Meeting No.06/17

Date:21.06.2016



1師:犠l:1謬11稲鰹
・
∬訛lh鷲髯|ぷ
ψ md"mt t amm“ d iOm“瀬rRLピЮ
N-4 for Engineering products.

RA rnay take further necessary actiOn accOrdingly.

*****
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&\s
Department of Heavy lndustry

NC may take a view

DyDGFT-DES-l

た
て

For N C-l !t4 eeting CatcC21,/i,t70tc

ID No AA No Name SION C- 1.647 I t7 42l G N-4/Repeat

10 410152254 Auto Tech Repeat with AA 410130238 as requested by applicant to
DES-I

18 410159109 Auto Tech do

lndustrialAdviser



\o&
Department of Heavy lndustry

f' For NC-l Meeting datcd2l/5 /2Ot6

NC may take a view b:--r,;5ffitr
lndustrialAdviser

DyDGFT-DES-l .^,*tffi
H:E,,{fr$su""i:

4u

ｔ

´

ヽ

１

、

lD No AA No Name S10NC-1647/1742/GN-4/Repeat

10 410152254 Auto Tech Repeat with AA 410130238 as requested by applicant to
DES-I

18 410159109 Auto Tech do

U\G



＼lο

Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0510394381 dated 28.05.15 in respect of M/s Donaldson India Filter
Systems Pvt Ltd.

As per reply and taking cue from C-1921the norms may be fixed as follows:-

Relevant GSM of lmport of Sno I of items of import may be allowed for 33208
inclusive of 2Yo wastage.
Relevant GSM of Import of Sno 2 of items of import may be allowed for 22822
inclusive of 2o/o wastage.

Sno 3 of iterns of import may be allowed as applied inclusive of l%o wastage.
Sno 4 of items of import may be allowed as applied inclusive of Nil wastage.
Sno 5 of items of import may be allowed on net to net basis with Nil wastage and
accountabi lity clause.

Sno 6 of items of import may be allowed @ upto ZYo of FOB value.

This issue with the approval of Director (ME)

ち
`

“
婆ζ

(K.S.Sodhi)
AD(ME)

Shri Haradhan Das,FTDO.DGFT Udhvog Bhawan,New Dclhi
UO note No TL-13024/44/2016-Ⅳ【ⅣIM&A―DCMSME dated 21.06.16

pounds

pounds

13
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Reminder
F.No.46011/42/2014‐

PC‐ !|

Government oflndia

Dep∬燎:lwTtw::11ぶ覆電li:織icJs
Room No. 223, AWing,

Shastri Bhawan, New Delhi_110 001
Dated the May 24,2076

M/s. Decon tn.dia plastics pvt. Ltd
Gat No. 357/92, Kharabwadi,
Chakan, Taluka Khed,
Pune-410501

Fax: 02135-G1gOO2

Email lD: info@decon_group.de

subject: P'equest for revision of norms from M/s Decon lndia ptastics pvt. ltd for theimport of raw material against the export of lnjection Moulded crome plated partscontent product (Advance Authorisation no.eiroosszri Jatea 21.10.2015,!

Sir,

Kindry refer this office retter of even number dated 1g,t Aprir 2016 (copy encrosed). Repry ofthis advance authorization apprication is not received in this office so far.

lf the reply is not received with in fifteen days from the date of issue of this letter, it wouldbe presumed that you are so ronger interested in these cases.

yours faithfglly,,4/
pv?{,(L{ry ,

Joint lndustrial Adviser
Tel: OLt_23O11442

Tetefax:011_23A7LtB7
Email : omsharma@nic.in

Copy to: DGFT/DES-I (Shri Haradhan das, ,r?9-)l Udyog Bhawan, New Delhi (w.r.t, their U.O. Nos.oL/8O/Oso/ 422/ AM_L6/ DES_U1s0 dated o9 /o2/20L6

HARADHAN DAS

脚慇離嘲皿
Depanment:l繋:∬鵬UdyOg BhaWI

岬ヽ
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F.No 46011/42/2014‐ Pc‐ ‖
6overnment ofindia

Ministry of Chemicals&Fert‖ izers
Department of Chemicals & petrochemicals

M/s.Decon india p!asucs Pvt.Ltd.′

Gat No.357ノ 92′ Kharabwadi′
Chakan′ Ta!uka Khed′

Pune-410501

Fax:02135‐ 618002
Emai!:D:info@decon‐ group.de

激奮
th盟
躍糧IIWttltfT穏∬f精

mateHal against the expOrt Of!niec」 On MOulded crome

Shastn ha謂ぽ髭織鵠
Dated the Apri1 18,2016′

Authorization No.31loo65712

PVt.Ltd.′ for the impOrt of raw

Plated Parts cOntent.

Joint industrial Adviser

Tel:oll_23071442

Telefax:011_23071187

Ema‖ :omsharma@nic in

To

Ｃ
０

l am directed tO refer to yOur Advance AuthorizatiOn ApplicatiOns received frOm

O/o DGFT on the subject cted above You are being advζ
ed tO submt the fOIlowing information:

Weight of each of export product for all 1g number of export prod ucts.
central Excise data of rast three Financiar years for these 1g numbeis of export producta - -

and their inputs required .

chartered Engineer certified detaired process of manufacture materiar barance and wastage
along with justification with documentary evidence.

The above information must be received with in ls-days from the date of issue of this retter. rfthe information is not received, in the stipulated time, it would be presumed that you are no ronBerinterested in these applications.

１

　

２

Copv to: DGFT(Shri Haradhan das_,FTDO)′ udyog Bhawan′ New Delhi-1lo ool

(W rt the■ u o Nos o1/80/50/422/AM‐ 16/DES 1/150 dated 9 o2 2016}

Ч
g



Government of India
Ministry of Communicatidns and Information Technology

Department of Electronics and Information Technology

Electronics Niketan, 6, CGO ComPlex
New Delhi-l10003

sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of

advance Licence No.3210077751 dated 27.11.2015 issued to M/s. Alstom

Transport India Ltd. Coimbatore.

Reference DGFT I.D. No. 01/80/050/395/AM16/DES-1/1485 dated 2.2.2016 vide

which comments of this Department have been sought on the above mentioned application of

M/s Alstorn Transport India Lta. Coimbatore for ratification of the norms of advance licence

issued under Para 4.7 for export of "Railway Traction and Signalling Equipments".

Z. The FOB value of export is 33,803,885.00 (US$ 535,719.26) and CIF value of

Import is Rs 27,35'+,670.80 (US$ 426,149'92)'

j. -t'ire 
rrpplicitiigit 1us rr..clt .-\iilt',iur.i in tlt: I),-pariu-rr'nt of Ellct:trrlics :uC Il-lfot'l'natioi't

Technology from technical angle. The items proposed for import are essential to assemble the

products lL U. exported. Thii Department recommends ratihcation of norms of advance

authorization as per enclosed Annexure'A''

(Saurabh Ranian)
Scielltist'B'

nrr U.O. No. 17(11y2016-IPHW dated 13'05'2016

:l熊邸:鏑

午ん



ヘ



怖
仏ヽ

ANNEXURE“A'

SL No2,3,4,5,6,7,8,10,11,12,13,14,16,17,18,19,20,21,22,
23,24,25,26,27,28,29,30,31,32,33,34,35,36,37,38,39,40,
41,43,44,45,46,47,48,49,51,52,53,54,56,57,58,59,61,62,
63,65,66,67,68,70,72,73,74,75,76,77,78,79,80,81,82,83,

1:ムlib:li:;:|:tlib;lil:::lilli:lil:i:1ム lllを 111レ lliな l:ib,

120,121,122,123,125,126,127,128,129,130,131,132,133,134,
135,136,138,139,140,141,142,143,144,146,147,148,149,150,

整聾整整娑多黎整黎磐整整聾基

On net to net

basis with
accounta bility
clause on nil

wastage basis.

午η

1′ 9′ 15′ 42′ 50′ 55′ 60′ 64′ 69′ 71′ 90′ 92′
99′ 106′ 115,124′ 137′

145′ 176′ 212′ 215′ 281′ 339′ 342′ 345′ 353′ 362′ 363′ 372′
373′ 374′

375′ 384′ 397′ 402

一

ヽ

ヽ

# Item Comment

1

2
As applied by

the party

including 2%

wastase.
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Govt of India
Ministry of Micro Small & Mediurl Enteiprises

Office of the Development Conrmissioner
Mechanical Division

Subject: AA no 05 10397863 dated 09.03.16 in respect of M/s Dayco power Transmission
Pvt. Ltd.

The noms may be fixed as follows:-

' Lnpoft of relevant size of items from Sno 1to23 and26to 5g may be allowed o,
net to net basis with NIL wastage and accountability clause.

o Sno 24 and 25, being consumabres, may be allowed @ryto 5% of FoB value.

This issues with the approval of Director (ME) for taking view by NC.

AD(ME)

Shri V.K.Kashvap,FTDO,DGFT udvOg Bhawan New Delhi
UO nOte no TL-13024/86/2016-MMM&A― DCMSME dated o2.06.16

崎
g
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.  Ministry of Heavy lndustries 8

Departrnent of Heavy lndustry
丁SW(B)SecuOn

SutteCt:Applicat10n of M/S Ognbene for ratification of norrns
of AA no-03110045249 dt 27-10-10.

DES― I′ DGFtt rnay kindly refer to the above rnentioned AA of
M/S Ognbene. Based on the inforrnation subrnitted′ this office

recommends thё following.
Ex

SI.

No.
Item Qty. Unit wt.in

Kq.

1 Steering Cylinder Your Part No.
700,24.620.01        ______

42000 3.91

2 Steering Cy‖ nder Your Part No.

725.24.600.12         _
3600 10.40

3 Steering CYlinder Your Part No. 14000 3.51

The export weight to be incorporated in the AA.

rt

丁he abOve issues with the appr(

Development Office
09-06-16

dated
DG「F′ FFDO′ NC― I
Deptt.of HI′ UO No 3(54)/16-丁 SW(B)

馳

700.24.636.01

Itern no Item Recommendations
16&25 Steel Tubes May be a‖owed n‖  wastage on

repeat  basis  with  AA  no―
03110041696

l to 34
except
16&25

Components May be allowed under GN-4 with
accountability. The weight of import
items given in their reply of 10-02-
16 (enclosed) may be incorPorated
in the AA.

Irn
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oGNIBEIIE iNDIA PVT L「 D―

DETAILS OF MATERIAL t」 SE IN EXPORT PRODUCT

EXPORT PROD∪ CT INIAME:¨ STEERING CYt_INDEFR YOUR PART N0 700_2463601
STEERIG CYLINDER Ot」 R PART N0 970060320

珊

七  [´

壼
（
・
ニ“〓

50

Obiect description comp.:

Qtyl

(CUn)

Ｃｏｍ
呼
ｎｔ．面

W■9Ⅲ

1 327030980 HSG ASS Y VVELD,CPL 10DE4022・ 174 1 PC 0,777 KG

…2 305284690 OBSOL HOUSiNG SUB ASS Y 10DE40/22☆ 174 1 PC 11400 KG

…3 401072142 TUBE S丁 523D50/40H9L5000‐ 5800 0280 M 27,74C KG

_3 121180190 2丁UBE,RAW ST52 3HPS D50ノ 40卜 19L=256 0000 PC 1.42C KG

3̈ 117050390 OIL POR丁 1いノELD M14¬ 51S06149pr25 H.11Ω !S 1 PC 0,040 KG
（
０ 499070030 MILD STEEL SOLID llVELDING WIRE Dial.0」 M56 G 1,000 KG

2 143250015 BARRELL C2 GE20DO★ 10DE40/22☆ 174 1 PC 0,360 KG

3 199170011 BARRELL,FORGED DE40/22 1 PC 0,490 KG
，

一
117050390 ○IL POR丁,A/VELD M14カ 1 5iS06149D 25 H 150K PC 0,040 KG

…2 499070030 MILD SttEEL SOL!D VVELDINGヽ ″iRE Dial.0」 M56 49 G 1,000 KG

1 333330910 ROD,ASSEMBLY 10DE40/22・ 174 PC 1,460 KG

181310170 1ROD,fvlACHINED 10DE40ノ22'174 1 PC iO,777 KG

4̈ 199140360 ROD.RAVV Y=298 10DE50/22'171 1 PC 1,600 KG
つ
ニ 426561513 NUT,PRttV.TORQUE,PLASttiC M161115「 〒1三 1 PC 0,030 KG

…2 802100031 BALL JOINT KIT D 30-TALBROS 1 PC 0,777 KG

3̈ 172100011 BEARING,UPPER D 30 1 PC 8,000 ∪

3 172050011 30TTOM CUP DiA,_30 1 PC 451500 し

3 51100011 CONiCAL SPG FOR TAP SttUD D.30 1 PC 8,000 G

… 3 141500011 PRESSING 1 PC 22,000 G
＾
０ 102100031 BALL PiN MACHINED D 30 PC 0.220 KG
０
● 182350011 PROttEC丁 10N CAP PC 0,006 KG

3 82500031 PLASTiC BELL FOR BALL」 丁 D 0 1 PC 0,200 KG

84150091 卜iEAD.MACHINED 10DE40/22々 177 1 PC 0.180 KG

2 413044052 ROD RAW ALUMiNUM 042L=2000 0050 M 7,480 KG

1 160060090 PiSttON,MACHINED 10DE407722¬ 62 1 PC 0,047 KG
つ
４ 413044052 ROD RAVV ALUMIN∪ M ②42L=2000 0020 M 7,480 KG

1 426570424 NUT,PREV.TORQUE,METAL M16・ 15 CL10 | PC 0,030 KG

438020070 SPHERiCAL PLAIN BEARING GE 20 ES 1 PC 0,061 |くG
1 427200350 REttAINING RING SB 35 MOD 1 PC 0,010 KG

1 427250040 RETAIN!NG RING DIN7993 R340 UN17433 1 PC 4,500 G

1 427240350 REttAINING RING AK35 DiN 983 CAL∨ ANIZED 1 PC 0070 KG
つ 427240351 RETAIN_RING AK35 DIN 983 PHOSP/BURNiSH 1 PC 4,5001 G

428506111 CAP ttA1401 B― GA10A M14・ 1.5 PATP― EPDM PC 0.002 KG

1 499040090 VASELIN GREASE DENS 083-0_87 10 G 0,777 KG
| 499060070 DIL CORROSiON AND RUST PREVENT10N VCI 0004 TR 0,777 1くG
1 310110090 SEAL Kl丁 CYLINDER 10DE40/22 STD PC 0,050 KG
つ 425680020 WiPER,ROD SiNGLE VVP 22ノ 30-4″ Pu90Shハ PC 0.002 KG
，
一
425021025 SEAL !く 131022/30｀ 7/8 PC 0,005 KG

…2 425353145 PiSTON SEALI PFttE SLiPPER 040ノ 29・4,2 PC 0,010 G

2 425852040 DtJALRING D 40/34,4カ 4,8 HITEMP PC 1,380 G

! 499120010 vPOX PRIMER COATING lK GRAY RAL7037-C4 1 G 0,777 KG

::|ト
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書

MBEN[INDIA P∨丁 L‐「 [)

AILS OF A/1AttERIAL USI= lN EXPORT PRODtJCT

ORtt PRODUCT NAME:― STEERING CYt_INDER YO∪ R PARtt N0 725 24 600 12

STEERIG CYLINDER O∪ R PARtt N0 972122110

■

::驚:,「111、

. | .「 11 : :

Comp:
Ql・y

(Cl」 n)

Weight

327232190

…

も_Y1/VELD:DEKCoo/36x210 1 PC 4250 KG

305284190 丁覆5百罹F雨て翼kA/ELDMENtt p… 1 PC 3.140 KG

121490060 百_ 0000 PC 3,160 KG

401044686 丁tJBE 3〒 52:3D80/63 8KI,L:5000-5800 0060 M 54,750 KG

117050610 01L PORT,ヽへ′ELb Al118・ 1 5 DINs2:2 1 PC 0,043 KC

lD WELDlNC WiRE Di31 0」 M56 二_翌墜L_ 1 1,0001IKG
184440060 VfiこOATE5 HEAD DEKC68/36             1    1lPC i■ ′∪ :ヽ oヽ

194440060 HEAD MACHINED DEKC63/36 1 PC 1,470 KG

199179170 HttAD,FORCED DEK65/36「 80/34L〒 o4 1 PC 2,400 KG

499070030 N/VELDING wiRE Dia1 0」 M56 35 G 1,000 KG

333200370 ROD:ASSttMBLY DEK9 68/36x219 1 PC 4,780 KG

179172320 D D36オ 632 DttKF65/36・ 227 1 PC 4279 KG

178171820 ROD.CHROMED 036f8 L_584 1 PC 4.670 KG

160370050 PISTON,MACHINED DEKC 68/36 1 PC 0,470 KG

199174780 PiS丁 ON.FORCED DttK 70/36 KIT 1 PC 0,892 KG

184440050 ハヽr―COAttED HEAD DEKC68/36 1 PC 0710 KG

194440050 HEAD MACHiNED DttKC68/36 1 PC 0,710 KG

199171790 PIS丁 ON′HEAD RAヽハυ DEK72/38 1 PC 1282 KG

147050670 FLANGE DEKC 68/36｀ 210 1 PC 0.570 KG

199177020 FLANGE,FORGED DEKC65/36 1 PC 0960 KG

427240650 飛LiAiヽ RING AK 65・ 2,5 DI、983P卜10SP/8URN 4 PC 0,020 KG

151450580 RETAINING RING,DE72 X 32 1 PC 0.013 KG

151450270 REttAININ∈〕RING ID 73 mm 1 PC 0,015 KG

182130010 CAP M18X1 5 2 PC 0,010 KG

451441110 VVASHER,PLAINl l匿 ALING D 25A18 2 2 PC 01003 :くG

427351146 ROLLER CYL D.4L=6 DlN5402 1 PC 0,001 KG

800260660 SEAL Kl丁 DEKC 68/36 STD 1 PC 01050 KG

425354645 PiSttON SEAL,pFTE SLIPPER 168/57キ4.2 1 PC 0,010 G

425763148 WEAR RING WR 63-68 SP=5,6 PC 0,004 KG

425023051 ROD SEALi FLЁ X5 36/46・ 8/9 STD
（
∠ PC 0,004 KG

425680028 いノIPttR,ROD SINCLE WP 36/44■ 41 sTD つ PC 0002 KG

425851068 DtJALRING 68/62.7・ 5 HITEMP PC 2.460 G

499060070 δttTё5頁薇て荘T6R AND RUST PREVEN丁 10N vCi 0004 LttR 0777 KG

499040090 VASELIN GREASEE DENS.083‐ 087 10 G 0777 KG

182320580 CARTONl ROD PROttEC丁 10N 弊
つ
４ PC 0,000 KG

499120360 IヽG lKIJP BLACK RAL9005 19 G 01777 KG
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l  oGNIBENE I卜 lDlA P∨T LTD

DETAILS OF MATERIAL t」 Sl― IN EXPORT PROD∪ CT

EXPOR‐「 PROD∪ CT NAME:― STttERINC CYLINE)ER YOUR PART N0 70024 620 01
STttERIG CYLINDER O∪ R PART N0 970100205

ドリ
がい

:~~~~~=F」
~ ~ 1 0,7771`Cl        ・

W

Exp10,i9

r、

11さ

Oё l ‐
olle91 1 . : |「
deも cription‐  1‐

CoⅢp6nent

tihiti :

1 327150124 1 PC 2,148 KG

_2 199200011 Ё10 DE 48/22 1 PC 21578 KG

_2 117050390 OiL PORTハハJELD M14彙 15iS06149D25H1501く 1 PC 0,040 KG

1 333330160 ROD:ASSEMBLY 22★ 200 §143型 5 FT 1 PC 0,430 KG

つ
４ 179330260 R6D MACHINEDう ODE48/22・ 200 FT5143215 1 PC 1 121 KG

3 181310050 ¨ ¨
1 PC 1,150 KG

…4 199140270

…

Y=32822☆200 FT5143215 1 PC 1.650 KG

,6FA45 NI「「
~百
RFV●T「 RヽOUE PLASTICヽ 116・ 1.5トト15 1 じ り

802100031 BALL」 OiNT Kll~D30-TALBROS
1 PC 8,000 G

3̈ 172100011 BEARlNG,UPPER D 30

…3 172050011 BOttTOM CUP DIA 30 1 PC 45,500 G

3 151100011 OR TAP STUD o:旦 0 1 PC 8,000 G

3 141500011 PRESSiNG 1 PC 22,000 G

3 102100031 BALL PiN MACHINED D_30 1 PC 0!220 KG

182350011 PROTECT!ON CAP 1 PC 0,006 KG

●
０ 182500031 PLASTiC BELL FOR BALLJT D 30 1 PC 0,200 KG

184230011 HEAD FOR RING X CIL_10DE 48/22 1 PC 0,127

160140010 PiSTON,MACHINED 10DE 48ノ 22 1 PC 0,060 KG

1 151450070 RETAlNING RING D 52☆ 3 PC S,150 G

1 427240450 :
PC 10.60U G

う

一́
427240451 れЁttAiN RING AK 45・ 1,75 DlN9ol PHOSノ BURN PC 10,600 じ

426570424 NUT,PREV TORQり三二塑三二型L塾里■■重 CL 10 1 PC 0,030 |くG

1 438020070 SPHERiCAL PLAIN BEARING GE 20 ES 1 PC 0,061 KG

427200350 REttAINING RING SB 35 MOD 2 PC 0,010 KG

4 810120272 SEAL K両F~10DE43/221189 KI/PU STD 1 PC 0,000 KG

…2 425680020 ▼輌戸荘弄
=面

高こ雇ア百T輌百
=雇
戸不I122`oO―

`三

z PU90Sh_A 1 PC 0,002 KG

…2 425023026 ROD SEAL,FLEX5 22ノ 32★ 3/9 SttD 1 PC 0,002 KG

=2 425852200 D∪ALRINC D43/43・ 3 6 Hi丁EMP 1 PC 0,002 KG

…2 425353445 PISTON SEAL,PFTE St:lPPER 048/37・ 412 PC 0,o1olG

¶   謬

ξレ

|ハ mhor■

VVO[8i[|

くG

1

1

1



⌒ ^'%;{n
Ministry of Heavy Industries & public Enterpris.rt%b\' 

'-

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Ognbene for ratification of norms
of AA no- 03110041696 dt 27-01-10

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Ognbene. Based on the information submitted, this office
recommends the following.

Export

SI.

No.
Item Qty. Unit wt.in

Kq.

1 Steering Cy‖ nder Your Part No.
700.24.620.01

20.000 3.91

2 Steering cy‖ nder Your Part No.
725.24,600,12

2′000 10.40

The export weight to be incorporated in the AA.

The above issues with the approval of IA(KKT).

Development Office
09-06-16

DG「F′ FFDO′ NC― I
Deptt.of HI′ UO No3(53)/16-丁SW(B)

Steering cylinder
700.243636.01

rt:

Item no Item Recommendations
10&12 Steel Tubes The firm has not sought any

wastage on the same. This Office
aqrees to the same.

l to ll
except
10

Components May be allowed under GN-4 with
accountability. The weight of import
items given in their reply of 10-02-
16 (enclosed) may be incorporated
in the AA.

iC.Nayak

dated

3 2′000 3.51





INIBENE IND:A PN/1‐ LTD

TAILS↑ A71バrERIAL USE IN EXPORT PRODuCT

)ORT`ン RODt´lCT NAlvlヒ :´ 3T巨
=RIIヽ
C('VLINDER YOt'駅 |'ARTい |(〕 7252460012

STEERIC CYLINDER OUR PART N0 972122110

も

一籠
Ｉ
Ｗ

ｎ

　

一
■
　

，一
　

・
一

ｇｖｖｅ

・一一̈
一
一・
一
一・
．一一一
一

1

h^A十 1 μ
●

け
■

響
叫
園
一

lJ r■ 1貧 l卜 1含 ARR Y執 ′FI D Ъ EKC68ノ 36x210 PC 4,250 KG

口∩HqlN∩ 、〃F:nMilNT DEKC68ノ 36x210 PC 3,140 KG
2 305284190

0.000 PC 3,160 KG

3

121490060
0060 M 54,750 KG

401044686
1 PC 01043 KG

.3 117050610
18 G 1.000 KG

3 499070030
Aヽ′_C∩ ATFtt HEAD DEKC68/36 1 PC 1,470 ＫＧ

一ＫＧ2 184440060
n「て∩Rn/R6 1 PC 11470

3 194440060 日

≡ハp∩ Fn nFK65/36-80/31L=64 1 PC 2,400 KG
199179170

35 G 11000 KG
.2 499070030

1 PC 4,760 KG

２

一
３

一

333200370
,7C17,3'0 1 PC 4,279 ＫＧ

一ＫＧ

票薫学辱響黎響雫寺業犠百―一二一一一
1 PC 4,670

ハ
Ｌ
つ

‘
0,470 KG

_:3 99174780
)C I(〕

}1592 KG

1 PC 01710 KG
1 184440050
194440050

1 PC 0,710 KG
.2

ζフ型 1 PC 1,282 KG
β

一１

199171790
147050670

4 PC 0}570 KG

PC 0,960 KG
つ 199177020
427240650

REttAINING RING ID 73 mm

1 PC 0,020 KG

1 PC 0,013 KG
1 151450580

1 PC 0,015 KG
1 151450270
182130010 CAP M18X1 5 2 PC 0,010 l(G

451441110 WASHIER,PLAIN,SEALING D 25☆132
2 PC 0,003 KG

427351446 面 Chrtt b 4 L=6型望 1 PC 0,001 KG

,1 800260660 RFAI Ki〒 DFKC 68/36 SttD
1 PC 01050 KG

~31lF)PER 
②68′5二14,2 1 PC 0,010 G

425354645
425763148 wrnn RING WR 63-66 SP=5,6 2 PC 0,004 KG

…2 425023051
R∩ n SFAI FI FX5 36/46'3/9 SttD 2 PC 0,004 :くG

lヽVIPER,ROD SiNGLE VVP 16ノ 44-4′LSTD
つ

一
PC 0,002 KG

つ 425680023
425851068 DUALR!NG 68/627・ 5 HI TEttP

1 PC 2,460 G

499060070 0004 LttR 0,777 KG
10 G 0,777 KG

1 499040090
2 PC 0,000 KG4n,2,∩ AR∩

499120360 19 G 01777 KG

|・ 1'1



^                       `

3ENE  DIA PVT LTD

L30F MAttERiAL ∪SE IN EXPORtt PRODUCT

Rtt PRODUCT NAM巨 :― STEERING CYLINDER YOUR PART N0 700.2462001
‐    STEER!C CYLiNDER OUR PART N0 970100205

151100011

BALL PlN MACHINttD E1 30
18235001! IPROTECI10ヽ i CAlつ

_||12500031 1PLASTiC‐ BELL FOR BALL」 丁 D30

ユ
327150124 USING ASS Y llt/圧 LD,CPL 10DE48/22★ 200F

丁RUDED T∪ BE 10 DE 43/22
〇IL PORT,1/VELD M14・ 1.5:S06149D25H.1

333330160 ROD,ASSEMBLY 22'200 5143215 FT
MACHINED 10DE48/22'200 FT5143215

181310050 ROD,MACHINED 10DE43/22・ 200F丁 5143215
ROD,RA1/VY=32822・200F丁5143215
N∪T,PREV.TORQUE,PLAS M16オ 1,5H=15
BALL」 OINtt Kl丁 D_30-丁ALBROS

172100011 BEARING,UPPER D 30
BOT丁OM CUP DIA_30
CONICAL SPC_FOR TAP S丁 ∪D D 30

141500011
102100031

184230011 HEAD FOR RING X CIL 10DE 48/22
PiSTON,MACHINED 10DE 48/22
TA!NING RING D 52・ 3
ETAIN.RING AK 45☆ 1,75 DIN983 GALVANiZ
REttAIN RING AK 45'1,75 DIN983 PHOS/BURN 10,600

426570424 Nψ丁,PREV TORQ∪ E,MEttAL M16'1_5 CL10
438020070 SPHERiCAL PLAIN BEARING GE 20 ES

REttAINING RING SB 35 MOD
SEAL KI丁 10DE48/22☆ 189 Kν PU STD810120272

425680020 ROD SiNGLE 1/VP 22/30-4/7 Pu90Sh A
ROD SEAL,FLEX5 22/32カ 8ノ9 STD

425852200 DUALRING D48/43★ 36 HI丁 EMP
上型≦J二⊆型墨JEFハ Ll PFttE SLiPPER~148/37☆4.2

 ヽ   ・ヽ
.    

'ヽ

li・

‐
:ヽ   ´

。
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/ 06NIBENE INDIA PVT LTD.

DETAILS OF MAttERIAL ∪SE

^ 

‐

EXI RT PRODUCtt NAME:―
Sl EERIG

!N EXPORT PRODUC丁

STEERING CYL!NDER YOUR PARtt N0 700 24.636.01
CYLINDER Ol;R PART INlo 970060320 月精t

|

c | 8Onc G
――

「

]`ヽ
1

FxploSi
ortievel

t

nunづ bё

"

Object description COnlp「

Qt,‐

(Cり n)

Com
pじ ne
nt

unit
1 327030980 HSG ASS Y WELD,CPL 10DE40/22・ 174 1 PC 0,777 KG
2 305284690 pesOL_HOUSiNG SUB ASS Y 10DE40/22★ 174 1 PC 1,400 KG
401072142 丁∪BE S丁52.3D50/40H9L5000-5800 0280 M 27,740 KG

.3 121180190 2TUBE,RAW S丁 52 3HPS D50/40H9L=256 0.000 PC 1,420 KG
…3 117050390 01L POR丁 ,WELb M14¬ 51S06149D25卜 1150K 1 PC 0,040 KG
3 499070030 幽 _sTEEL SOLiD Vヽ /ELDiNG WIRE Dial.0」 M56 15 G 1.000 KG
143250015 BARRELL C2 GE20DO・ 10DE40ノ 22キ 174 1 PC 0,360 KG

_3 199170011 BARRELLl FORGED DE40/22
1 PC 0,490 KG

117050390 01L POR丁,WELD M14☆ 151S06149D_25H.450K 1 PC 0,040 KG
2 499070030 岬 FEL SOLIDヽⅣELDING 1/ViRE Di31 0」 M56 G 1,000 KG
333330910 ROD,ASSEMBLY 10DE40/22・ 174 1 PC 1,460 KG

つ 179310370 ROD,CHROMPLAttED 10DE413/22x174
1 PC 0777 KG

81310170 ROD,Mハ CHiNED 10DE40/22た 174 1 PC 0,777 KG
… 4 199140360 RODt RAい Yゞ=298 10DE50/22た 171 1 PC 1,600 KG

E,PLAS丁 IC M16¬ ,JFF7τ 1 PC 0,030 KG
2 802100031 BALL」 OINtt KI丁 D30‐丁ALBROS

1 PC 0,777 KG
BEARIN6,UPPER D 30

`

p 000

|… 3

1 3 辮
卜'じ 1500
1 PC 8,Ooo G

PRLSSiNG
1 PC 22,00o G

Ｑ
） 102100031 BALL PINバЛACHiNED D 30 PC 0,220 KG
182350011 PROTEC丁!ON CAP

1 PC 0,006 KG
0 182500031

―

ELL FOR BALL百 〒_D30 1 PC 0.200 KG
184150091 HEAD,MACHINED 10醍 薫 麗 百 万 1 PC 0,180 :G
413044052

…
Ⅲ而W雨西夏琢雨 0050 M 7,480 KG

16006009o :う IS丁ON,MACH!NttD 10D匡 40ρ 2・ 162
1 PC 0,047 KG

3044052

…

L 0020 M 7,480 KG
4Zbb/0424 NU丁,PRE∨.丁ORQUE,METAL M16・ 15 CL10 1 PC 0,030 KG

1

438020070

…

PLハ !N BEARING ёE20 ES 1 PC 0,061 KG
4Z/ZU0350 REttAINING RING SB 35 MOD

1 PC 0,010
'く

G
427250040 plN7993 RB40 UN17433

1 PC 4,500 G
`
427240350 メLIハlNING RING AK35 Diド 983 GALVANIZED | PC 0,070 KG
427240351

1 PC 4,500

11

428506111
PC 0,002 KG

UUυ U 10 G 0,777 KG

一

ν!L,し VK昼OS10N AND RUStt P,REVENTION VCl 0004 丁R 0.777 KG
01UllUU90 SttAL Kltt CYLINDER 10DE40/22 STD

1 PC 0,050 KG
2 425680020 望菫[型EEL」墨≦≧三とfりNGLE WP 22/35… 1 PC 0,002 KG
…2 425021025 SEAL K1310 22/30・ 7/8 1 PC 0,005 KG
2 425353145

1 PC 0.01o G
425852040 υUALR:NG D40/34,4'4,8 HI丁 EMP 1 PC 1,380 G

1 499120010 POX PRIMER COATINC i 17 G 0,777 IG

5も



´c



Govt of India
Office of the Development Commissioner

Ministry of Micro Small & Medium Enterprises
Mechanical Division

Subject: Adv. Authorization no 0410113324 dated 23.04.10 in respect of M/s Plant

Engineering services.

-l'he 
norms may be fixed as follows:-

o Import of Sno I may be allowed for 60000 nos. The import weight may be

allowed for 133.21 MT inclusive of 7.25% wastage after affecting l/3'd recovery

for scrap.

This issues with the approval of Director (ME) for taking view by NC.

q*
(K.S.Sodhi)
AD (ME)

Shtitfuradhan _D-as, i JDQ. DGF'T Ljdyog Bhawan New Delhi
UO note no TL-13024 /94i2015-t\t1.1\4L4&A.-DCN4SME Cated 27.A6.16
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